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L IN THE CENTRAL ’ADMINIBTRATIUE TRIBUNAL %y
S _ CIRCUIT BENCH,LUCKNOY o : —
v _DRDER__ SHEET L R |
’ ’ © Tu.he No. 1077 of 1987
REGLST-inTION Noy =" of 196.,
APPLTTANT -
i, ‘ VERSUS
D FENDANT Union of India & OI‘S .
RE%PON[ Wy T — T
..rial - B Pnof DI‘dol‘, Mcntmnlng Reféerence How complied |
* number Cif noctssary with anddate
~of erde: { , of” compliance
and dafal - '

(3)) bon' Mz, k.3, sman, A.M. o
11/5/89 | ¥ This appliCation has been aepresented by the
' | - learned couneel for the applicart The case
was heard on 9. 5.89 inst. and the judgment was
reserved. Yesterday(10-5-89), the learred .
counsel for ‘the applicant,” cane and requesucﬂ'
that before the Case is actually decided and
the judgment passed he wanted to make certain| .
further sutmissions and cite certain ‘authoriti As'
in the interest of. his client. He,. therefore
made a request that thgment in this case B =
" be kept pending, till ,Submissions are made : o
by him, After hearing him yesterday mentionec |
" as above, it was suggested to him that he shoyld
make an application in this regard. Today
the learned Counsel for the applxcant has
‘made an appliCation in this regard. Since
“the Bench which was sitting yestenday, may
not sit for a 1ong time to rehear this case, |
therefore, this case is hereby released for
hearing by another bench, in view of the : B
special request made by the . 1earned counse] - . ) o
for the @pplicant., List this. case enon 10»'7'

’93/ - ' : A
for firal hearing and 1nform the parties : R . \p;:,;‘e\
. accordingly. S o : ;
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_ Brief Qrder, Mentioning RbFerence .

e

: "How ;:plied .
. number if neeeéssary with amtf

of : date of
order | compliance

and date '

3} ~ ‘ Hon' Mr. D.K. Agrawal, J.M. -
- @) Hon' M. X. Obayya, AuM.
) .6/11/89 . Shri's.N, Shukla counsel for the applicant
N o has sought adjournment on personal ground,
| shri A,v. Srivastava’ counsel for the responden

.| . .has no objection, List this case_on 22- 1-90 for

hearing.
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Hon'vle Mr. Justice U.C.Srivastava, vC
Hon'ble Mr. K, Obayya, Member (A)

As the counsel for the applicant is within

the curfewg\rea, the case is adjourned to 8.1.1993.
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CENTRAL ADMINISTRATIVE TRIBML , LLC KNG BENCH, LUC KNOH ,
.A No¥1077 of 1987
SeS&‘iﬂ %‘aoo-"oooq0o-o':.ocn.-oouunoolCApplicaﬂtxgj

Ver'sus ,
mi@“ Gf Indi-a & Othﬁrs v'm & b Socdvevence L] .Rﬁspﬂh‘.ntfl@
Hon'ble Kr Justice UL Qrivastava.\’ L.

Hon'hle Mr K.Ohayva A A M,

(By Hon'ble Mr;Justice ue Srivastava‘?vc ’

N

Tamimting the probationiry period & the
applicant uhowas in employment of Ran.s 0, the reversion
order was passed’ Against the reversien order, the
applicant filed a writ petition hefore the High Court
which stayed the eperation of the reversion erder. The .ll'
writ petition has been transferred to this tribunal
by eperation of lan Ag pmbationary poriod of the oppli-
~cant had ended and the applicant contimued o mmin
in service, the reversionarder dated 5.5.82 has autematiea
-lly‘vmished_. It'_is net necessary te quash the said
erder a3 it will net be leoked inte or given any
ro@egmitién te. The salary has not been paid to the )
appl’icantéiﬁf Let it be paid within a period of three months- i
from the date of communication of this erder.¥ith b
“these observatiens, the applicatien stands dispesed

of/fiinallyl No exder as to costsl M

VICE GHAIRMAN ,




, SIDE GENERAL INDEX
CRIMINAL _ ' . _ . '
- : ) (Chapter XLI, Rules 2, 9 and-15)
Nature and namber of C56.. .. v:vrnernrenssreens lecee )
Nameofpérﬁes.............'..'....; .......... ........ -
Date ofinstitution............'...f. ................. Date of decisioR....oovverrenrass .
, : ! ' '
Court-fee ! Date of . Remarks
Serial _ Number _ admis- | Condition , including
File no.| no. of | Description of paper| of - —— sion of of .~ date of
paper sheets [Number Value paper to | document |destruction
, of record . of paper,
stamps - if any -
b 2 | .3 | el s | s 7 8 K
\ ' | o | Rs. |P. |
t\‘ | .
-+
et
\ -
Iy
£
! | |
I have this day of , 198 , examined

the record and compared the entries on this sheet with the papers on the record. Ihave made all necessary

corrections and certify that the paper correspond with the general index, that they bear Court-fee stamps
of the aggregate value of Rs, that all order have been carried out, and that the record is complete and
| in order up to the date of the certificate ' ' .

b

1
- .

} ’ Munsarim o
'pate...-.'.'.iﬂiﬂﬂii. . - ’ . —

. ' i _ Clerk



In the Hbon'ble Hish (ourt 8 Judlcatuse at 4llahabag,

Lucknow Banch, Lucknoy,

Sujln@&r singh Edaen. oo Petitionenr,
wrsus

The Union of Indgia ang

others. ) . o+ Upp.Parties,
Sle 1O, Pafti arlass, Page o Se

le -wit Patition, | .o ‘l | vy 9

2¢ APRGXWE no, 1 - Cutting of the /
papér giving adwrtisement, oe lo *"\IL"V

3¢  pnexure no, 2 - Copy of tie i
CBJ.J. lﬁt'@l‘w ' ’ o0

4. AMS TS no, 3 - Copy of the I
letdr showing tie panel :

of 21 suc®ssfiil candidates .

e MneUYe No. 4 - Copy of tip | lb*lﬁj
appo lnGmsnt Je,tter.. e

G« Ammexuze no. 5 ~ Cory g ‘ 1S
waming letwer gt, 2-1-82 oo

e D8I Mo, 6 - (ertirieg 4

Copy of termingtion letts r
(Tﬂ,ta d [ "5—829 )

e gNNEXITS no, 7= Copy of Tapre- \ ]7
seitatlon made by the
petitiorsr, . oo ¥
9. Awmexure no, 7/ 4~ copy of the
lettar E jecting the
TepI® sentation, .e :
' - L9 =20
10. Ampsxure no, 8= Copy of Pprssen-
Gation mace by the father of
pe t1tione . or
ll. amesuzs no. 8/~ copy or raply 02 |
: %o tle gbow presantation oo
12, Aﬁ‘idQVigo ' ‘ oo Al ~ 2'(/(
130 PO'U.GI‘. ' . - ' L
Lucknow, d&ated : (8adanangd sh ay .
—8--19820 AdVO Cam ?

Counel for the pﬂtitibimf?“'-'

Rqbs 02—
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"'In t® Mn'ble High Court of Judicaf-uxe at Allahabad, |

Lucken w Baench, Luckid v

vzrit Petition No. of 1082, e

%505

- Sujendsr singh Edln, son of J.8., o
Eﬁ%ﬂ 5/0\9'5) Colan. "”&/6 L by C /\(MN%)L%

SRR - | ‘ o «o Petitioner,
| .; _ a | -~ \Brsus '
| i 1. Th.é Union c;'f Ingla through
| | the Dimc’cor General, ReDsS.0%
Manak Nagar, Luckmow. .
2. . Toint plrector, R.DvS.0., | .
I*flanak Nagar, Luck.now 1 -
3. eri KeLe .sengal, A_.D.E.Q”)&_%arch |
4 msalgns and Standarg Organisation, T
“% | Mané:k Nagaf, Jaacknow,

2

o+ Opposite partias.

Wit petition under prticle 295 of ths -

Constl tution of Ingla.

The humble gpplicant bags to submit as ungr ;-

L. That the applicans was appolnted as a Tracer in -
the wamon Direcmrate'of the R@.saarch Dasigns ang

Standards Organisation m the scale; of R8s 260-430
g" Pelie J.E‘ tne year 1977 ang sincs tmn has een wrking in

the sald organisation wi.thout a break ang has beaen

)~ &}E %’/ coafiime g,




x
o
@

2 That the R.7.3. Q¢ 1s an organisation which a uoﬁs
resaa.rch wrk in the field Of D3sign of tha dii“"e;:ent

fields of Railway inclugin £ wadns, track gng enginee&m

e te,
Se That after ths tramr, ths promotion channel is g«
_ f fllovs ; |

Tracer, Draughtsnan, senipy Dranghtsian ang
Dede 4o and thus the POSt Of Desuse,is tuo
steps up from the postof tracsr, which ths petitionsr
is at present hol ging, '

4o Ttk a‘,he pntii:,itzmar's DTk aid conduot mae
~always b@a‘n found to be go0d and no adB s romari has &
swr b%n comminicats a to him o fd,

Se mat tnis arganisatio; Das threg Sectlons
' namly, the motive power ssotion, the caryiagg ard
‘?) | wagon sac?;ion aid ths ressapch design Section and
"f* , tmsfez‘ from ona saction o ths o ther acwrding to tha -

A

adninistmtive 28ad is not oaly posgible but also
pemiSSiblao

Ge | :E:zai; in August, 1980 e was an adwe rti ssment
for dimc* mcms.ment to the post O0Ff Dedede The

39” ‘adve réi saman t as usual nad laid down os3rtain Qualificg~
fe » tions ang the |lection was % ba Made on gll Ingig
Q/jf'%»/ basis. g cutling of the paper giving advertissment 1g

>:7 “‘ D g qd as ANBS XUIB noe 1 4 thig welt petition,

AN\ i;“ ( o 4/7‘"’ That the ps titione p Tulfllled all the quglifi.
é\ Qcaums esmqgial andp roforsntial ald = glsp applis g

\? &\ /zfar the post as an ouusi&w for the cbpa.g‘:mental Promotion



wuld hawe taken at least 15 years,

8e That the petitlomr along with ths other
candidates was issld g call Is tor for appearing in
the st and & wr@ry other fomalities for_"aha post.

A true copy of tho call alstBr 1s annexed as

Anoexure no., 2 o this writ petition.

O 'ma,t aftar a pralimingry wes dlag of the appli-

catlons abo-ut laj candldate s wsre called Hr a wrltien
*f test whi c:n was B8ld on 16-8-1981 gng later interview
of the succsssful candidates took placs on 18-8-1981.

-10. | That onshe basis r\f the :é'ignmus test ang
_ntc;rva.ew 2l ca,nd,_ date s, out of n.early a littls more
tna,n one thoudand applicants, wre slacted and and
penal of thess 21 candldate s was drawn strictly ia
“{f; L ordex of marlt gnd they were 4% be apponte d accordingly.
,9;,_ _ A twe copy of the salg letter is alexsd as punexurs

"y

No.3 %0 thls weit petition.

. Vo
11. That tls petitioner was lssus d a1 gppolntment
letter as DeAede Wamn as a W a1l of his sucassfully
comps ting the te st on 19-12-1931, The scale of the

Z‘v}y post Was 650 - 750, 4 tiue @py of the appoiniment ksidy
l8ter 1s amnesxed as gwexurms no. 4 € this writ petitiocn.

Q/f e 12, That the gopointment letter id ®vn certain
y R ondltions which vere to bs acoeptsd by i candi@tes
N ((" ‘ befoxa Joining the Important ccmditions lald @ow am
p§ Py )':m Sle No. 2, 3, 6, 9, 10, 11 and 14. The petitions v

7
Q /
. é‘%ﬁcapwd the temgs gn

LFEsdatmantl,

d conditions 5 laid dwn in tis




iy

N from his servios die U0 his political

gppointment Istter ang Jjolned his dutles in the forenoon
of 23-12-1981 on one &ear piobgtion which could bs

extendsd beyond one year , 1f nscassary.

%3.. - That the sslected ccendl&tcs were dist rioubs g
to the diffamﬁt vﬁ;n, s 0f thd ReTu8.0. and ti¥ pstitionsr
was put into the vmgon ywingg of the salid oreanization.

4. | That tie authorities of thi s-secf;ia‘n started
a tralning for the candidate s who were allotted to
tigir sactlon. It is vorthmentioning here that
tralning vashot a ccz;dition. in ‘the gppointment lstter
ilswed to the caﬁ&daf;s se I% is also nore-worthy

that no training;_of any king was star® d for ths
caardicdates posted @ the other tw wings of the organi-

zablon, though they wre sale cted thmugh the same

precsdent, on ths basis of the samé advertisement gng

we re issue_d th_a san® gppolintment leters laying dwr

the sams condltions ang tems for the pobationary

period. The petitioner and other candidates of hig

batch wers put und®r training under Sri K.L. Sshgal,
the m@spondent no. 3 whn was next in commémd to Sr.
Mudglll who was $heg inchargs.

15, That Sl K.L. 8ehgal and the petitionsyt g
father sri J.5. Eden, who moantly retlred from the

RQD.S;O-- Wwere not only not on good temms but wers als
 de _ S5

at dgwrs wo to each othe ry@incz 1940 when they

wem wprking together in Lrdainance factory at ;,rnmtsc.:‘e.

That in tm ;year 1048 gri Sehgal was remows

affiliations gug



o Sk BrT sy

the petitioner's father being next to him in ths cadr
wes promote d in his placz.

17. Tha., as the o:f;icvar lachargs who was
e sponsibls for tis rsmowl of 8 srl sehgal from the
srvie unfortunately happened o b2 a §ikh so, Sri
‘ | gheal ti.'mught e vas removed by a Sikh %o accommo date
¥ o anoths r §ikh, the petitiomr' S i‘éﬁler,v and thug hs
bore a pemansnt grudge to the petitioner's father.

iy 8. Tnat: srl gahgal afte.z some time of his

| | removal manageed to g8t an appointnant in the C.8.0.
at Baroda .Iipusa, New Delhl as g mfume. It 1s worth
ﬂgn‘gi@amg_lﬁm that sri Sehgal 1;;& completely
concealed the fact of his dlsnlssal from the gowmment
srvle, otherwise he would not have j2o 7 ti’é'apﬁoinb-

mant.

+ © lo.  mhat 1t was after some time that ki ori

~ sehgal and the petitlones s father agaln came togther
in the ReD»Se0. a@2d Srl Sehgal was always in ssarch
of sme opportunifyto ham the petitionart s father
,.valﬁ. ch_h} could not & and tie pe}’:itioneff g father

wtlred from service in september, 1981,

That after the retirement of the petitions ! s
* 8ri gehgal anxioudly lewllsd for soms oppor-

to harass the patitioner/bacausa e happened to
son of his so~-caklad staunch eneny, @ amd

111 luck would Havr-; i.,, ks gmt the same wm.n

Ry



©

- That gri EeLe 83hgal was somshow 018 on the

point that the petitioner was oaly a diplﬂzma hol r,

o1,

2ot aanis sio*l ae to girect sslection in which many
Be Techs an;iﬁ. Techs. had appeared and so from the
wry firsg Gay hs Started abusing ang cursing the
petltio“ar. 0 quots some of his actual wrds, " You
blooy tracer how coulg Jou care ® apply for g post |
for vmch gradiate s ang post-graduate s are can ndidats s.
v I sall wme that you ar® out within no time,
| 22, That sri Sehgal, mwom@t no. 3, méd@ @af
v{ adwrss mport to Dr.. Mudgdll within 3 or 4 days of
' he petitiomr's Joining the tmminrr with the rssult
that the petitioner mt a xwming siged by Syl Mudgili
bafors ks ( o I*udgill) lefs for abroad. The vamin
eter is dated 2-1-1982. A copy of the same is fwvﬁar-
@®d to Sri Sehgal. Natumlly the mport about the
petitiozer appsars haw been made before 2-1-1982
v | to pre Mudgill l.e., hardly within a wek's time
7‘“ after the petitions r Joised his new asslgment. A true

copy of e warning lstter is annssed as jonesxure no, 5

to the writ petition. 411 the assrionsmag In the
waming letter ar® g false, fabrichted, cocloured and
malicious in facte |

23.' matl after lssue of this 3:1;131', sri sengal
% had mads ita point to start his wrk after cursing and
ﬁ shove ring abu_%s on trxa‘ pe 'i:itlone:r ard clsarly ganouncsd
“kﬁ / that the petitioner's &ys wers numbered in thef’ i

q/j o ‘. _ depazvﬁﬁ&qt.

That srl Mudgtll retumed from his tour

sbroad mm tire in the month of April and imne diately

"after his arriwl s Sehml sucweded in putting ‘
." { —




B aanc SRE. o 2

re
.‘ /
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the last nail in tue peti‘*':.ioner-'s éoffin in tls shaps
of temminatlon letter &tz a 5_55-1982, Rﬁ'gai'ding this
to mination hebtar 15 1s 1o e ctAlly submtted that
tm8 contents of the letter are wong and mallcious.
Trs petitioner, except the letier dateq 2-1-1082, was
ng ither givsn‘any wamlng wrbal, or weltten, nor he
s evar communicgbed his marks of ahy Wst. Ths

re spondants ars challengs g o prodics in pxoof any
furthe r avements that ars mads in the appointment
ietter. The letter a&ated 5-5-1982 ( a certlifisd copy)

N
1s awmexed as pwnexurs no, & o this writ petition.

7 , a

25.  That the retltlossr after the recelpt of tha

lotter @ied 5-5-1982 made repre watation to the hicher

authoritie s for g Wwconsigeravion of the cass which

was mjecsde A true copy of the petitlocer s ©prs s3n~-
/L\—/

tatlon and reply temt am annexed as guesure No. 47

813 %/4 to this writ petition. -

26 Thoat later on ths petitioner's father also

the sad plighi of ths petitioner, but his mpre sntation

was also mjscted. A true copy of the repressntation
and meply to that 1s ahnexed as Amexure no. § and 8/A

to this wrlt petition,

27, - That petitlonex's sxvices wars terminate g

&6 to a clear mallcs that sri ®hgal bore agalnsh tho

petitioner and it is not to bs sustaine g

Toat the petitioner having no other rems gy

7, invoke s tho plous and exbmordinary Jjurisdletion of

this Hon'ble Gurs vadr Article 226 of tin Constitution

L

" mad® repe smnfation to the guthorities concemed qgarding



e

2
cs .

on e following amongst othar groudds i-

CROUNDS
BRE
4) that by arranging for a tmining for ths

pétitioner, tis authoritiss acted against the tems

and ths conagitions of the appointment letter vhich 1s

| illegal.

B) That by mk‘ing provisions for a tm mimg against
the terms and the conditions of ths gppointment for a
®t of cangldates and leav:;bg tie otz rs, though all of

them were sels ctrd by ths same proc3ss and the same

appointment letter was lssuwed to all ©e 21 candidates,
the gkl authoritles have mad discriminatlon between
the like peopie which-is hit by artlcle 14 of the
Constitution; of India.

o)) | That the act of 15 spondant no. 2 la teminating
tie approin“hn@nt of thé ® titionsxr 1is notpn}y arbitm oy
but perwrs, malafide and irrational snd 1% 1s tho
arbitrarins ss 'y perwrsity and mlafldes that rsnders

the act unsustalinabls in the 'eyeas of lawe

) That the periog within whlch the re spondents
ijtid‘@d the merit of ths petitioner a1d arrivag at an
gd\ﬁz"-se -cancius.ian/is too short in facy of the minimum

of one ysar provided for the same

By That the mmoval of the pstitionsr with a
dafinite chargs of unsultabllity amounts to a virtual
dismissal and this comes within the category of a panel

actlon and is thus hit by grticls 311 (2) of ths



L

) 't'ipmix.wi:a &

‘b’"
-9 -
Constli tution,
Fy That actually this act of memoval of whe

petitioner 1s qie %o actlw insrfomncs of ths

Xespondent no. 3 and is thus 1iable to be quashe g,

G That ¢ patitionsr has exhauste g all ths
Tome 7 awllable o him ang now tiere ig no other mmgy
lef% to him exczpt to mova +his ba'bles Céurt wvndpr

Articla 226 of 4 Constitution of Ingla,

By  That ewen in tho adiinistratiw ordrs the

authoritis s shoulg ot be allowa to play fast & loos.,
a;mzzafoze it is Mo 8% & spe cbfully prayed that

this Hon'bis Court bs gi:& ciau;sly_ pleassd to grant tm,,

following mliefs % %ihn petitioner :-

L) ® quash the Impugned order @mtsq 5=5-82 ( pnne5)
temmai;ing the probationgry period of ths -
peti tidnar through a wrls of certiorari ;

11y %o issue a wrlt in the hature of Nandamis

dlrecting ths 1o soondants not to interfars with

ths petitioner's pering or pwbation ang aliow

him & ontinus in ths same for which e has baen

sslecbsdvby a aily constifute d Selection Commitizes;

1) ® grant any other mlief that this fon'bls Cougt

May &an fit by issulng 3 sultabls writ, or glmc.

tlon that ths court ®ens fit;

1v) to award cost of %o &he pe titioner,

Luckinow, dateq : | : (Samﬁ’ )

Adwecate,
| §-e-1082, - | o
Counssl for the ‘petiticnezj.
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Eatplo y ment " Natic
o ‘&Io. Rectt / Advt/Tech/80-1, - -
¢ \', ’ : ) : . i ' . vA‘ ‘" .
DIRECTOR GENERAL, RESEARCH DE- §
8IGNS ‘AND  STANDARDS "ORGANISALION }
MINISTRY OF RATLWAYS) ‘MANAK “NAUAR,: § -
UCKNOW-226011 - invites applications for -thé’. .
olowing categorirs of "postd’ ‘1o reach. _latert by . .
30-9-1980 complete. with ‘attested copies of éerMiontes, . -
k:support of wpe, qualificatives,’ detalled - eipertencd | -
nd’casie on amy Railway Service . Commission forsis.
pbtsinable  from ' important relway  stetioms §
“The prescribed age limits and. petiod.of experierice i &
. spplicable as on 30:9:80. Urper age ‘limits are relés. -
rable as per mrkes. Candidates on appointment ars 13-
“ble to serve i Territorial Army as peér.extant orders.
Seporate wpplications shovld be submitted for each
. eategory of post and photographs affixed” therdon
should bear full signature of candidates, "On appoint-
- -ment candidates.can be posted in 4ny branch of RDS
in India. Requisite experience. would count after the
date of acquiring basic technical qualifications, - Qua-~
lificationsiexperience relaxable ar discretion of Selet~
tion Board in the event of poor resporce, White callitig -
- for-written test -preference wifl be given 1o candidetey
posse<;iny higher qualificetions, Candidates belonging
to ur-gscrved communities. will also  be considered
§ in casc¥uitable Scheduled ¢ ite[Tribe  cardidates do -
, not become available. 'The vacu::y porition is likely
A to increase or decrease and conséquentially the ‘reser-
iWon pusition. Succes<ful completion of ears ‘ap-
‘¥ pPved apprenticeship  course on ‘Zonal Railways
Ralway Production Units will be tiken a8 equivalent

b to Diploma.

2 CATEGORY«1t Chief Resesrch Auistary (Me-
tallurgical){Senior Tnspector (Metallurgical); scale R, .
-650-960 (RS). One vacancy reserved for Scheduied
‘Caste. AGE LIMIT: Betwcen 25.to 3§ years, QUA- #
LIFTCATIONS: Degree in Metallurgy or its equiva-

- Teitfor degree of Master of Science in Physicsinor-
ganic Chemistry| Physical Chemistey, followed by 2

+ years' expérience, including period of training, if any

< in an approved establishment in the field of Metuihurgy
‘ot allied fields OR 1Ist class B Sc. (Hons) jn Chemis- -
1ry or Physics with 3 years' experienct including period
ot training, if any, in an apptoved establishment, in
the field of metallurgy or sllied fields OR B.Sc. with
Physics and Chemistry as compulsory subjects and
with not less than 55% marks in sggtegate foliowéa
hy 4 years' experience including period of training,
if any, in an approved establishment in ke field of
metallurgy or allied fields, '

‘CATEGORY-2: Chief Research Assistant (in-
sirumentation). scale Rs, 650-960 (RS) Four vacan-
cles (One each reserved for  Scheduled Caste and
Schedulyd Tribe). AGE LIMIT: Between 25 to 33
yearQEQUALIFICATIONS: Degree or its equivatent
in Terccommunication or Electronics Engineering from
& recognised mstitute with two years' suitable expe-

) ;sgace or Master's degree in  Telecommunication o -

=yectronics enginecring from a recognised institution.

-+ CATEGORY-3: Statistician, scale Rs, TOO-900 |
(RS) One vacancy reserved for Scheduled Caste. AGE

- LIMIT: Between 20 to 35 years. QUALIFICA 1IUNS:
First or Second class Master's degree in Statistics and
‘One year's experience in collecting, analysing and intet-
preting statistical data. The candidate with knowieage
of Psychometry will be preferred,

CATEGORY-4¢ Design- Asustant ‘A’ (Mechans-
cal), scale Rs. 550-750 (RS) Five vacancies (one each
teserved for Scheduled Caste and Scheduled Tribe)

1 AGE LIMIT: Between 20 to 30 vears. QUALLKFI-

CATIONS: Diploma in Mechanical Engineering from
a recognised lastitution with a minimum of 3 yean’

“suitable experience in an engineering organisation UR
Degroe or its equivalent in Mechanical engineenng

- from a recognised Institution,

CATFEGORY-S: Junior Research Assistant -
(Civil}, scale Rs. 425-700 (RS) Five vacancies (2
posts reserved for Scheduled Caste and one post re-
scrved for Scheduled Tribe), AGE LIMIT:  Between
20 10 3t) vears. QUALIFICALTIONS: Diploma in Crvil
Enmincering with one vear's  sunable etpencace of

* B Sc. with Physics, Muthematics as compulsory sub-

I jects and minimum of $5% narks 1n the oggregate

with one year's experience,

CATFGURY6: Jurior Duoumentation Assis
- 1ant, saie Rs 325700 (RY) Three vadtaies (Voe
| cxhireersed for Scneduled  Ciste any Supeduied |

%.&qu}-} LIMIT beiween 2v 10 30 years. UL A-

‘%CD VL«};}('-\'H,\L&% B e 1 Prestos Coemun'sy Matrema-

! f;‘ Lies and Degree Phloma.u. L Prary Sciezce trom 8

~ “" N\\,é!“w\} '.;,-,)l Tut W gafit sl <l t,mv:rs.-ly. EXP"

QE HITA vmjm

N PR b
&
s <

N

LN T g T g

'4‘, " et 10 o urerstlntn Wi el be Ucaled 25 2a
H ;# addinoaal Jualooaily: .
{ M Nep 1) The caiddls who arr awatsy reld wWT——
. ' ‘.*"g_ a.f_) Ter ST Ta el Sell T SXT
TN o) s n: e € % tee , e 2
éa.' - I '~ ..~ i ~
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r - LI N paACIS 5.
R T
A * GOVEMMTIT OF INI AMIFISTRY OF 3 JTM1Ys

RESZSARCH DESIGNS & STAYDARDS ORG I\?I SATI(ON 1
e MV ACAR, LUCKNOW-223011., (S~

No. Rectt/ Advt/DAaA(Mech, )/80. ‘ pated: 4 y .7.1981,
. 2

Sub:Recruitme:it to the post of Design gsstt,'A
(Mecihi, )scale Rs,530=750(RS) for RXMC = be’
held on 16.8,1981(Wr:.ten test) and 18,.8,1981
(Interview),

Ref :His application for the above mentioned post,
It is requested that shri_ (¢4, o/‘ sevrd s boloe,  ung

-

1s working under you may please bte ‘direct-t o ippear in the test
for :he post of Des gn Assistant '3 (Mech,),scale 3s,550~750(RS)

to be held in the office of the RDS0, Lucknow on 16.8.1981(Sunday)
at 10,00 hrs, and Interview on 18.8,1981. :

2. He should bring with him(both on the day of the written test

éin 9 and interview) his certificates and testimonials,/in mx support of

.-;lgin ]"proof of his age, academic and technical quallfications, experience
etc. failing which he will not be allowed to appear in the tost. Mo

shculd alsc bring with him instruments bax, Set square, scale and
rubber etc, except paper which will be supnlied by thig office,

3. This office will not be responsible for any delay in tranbit
- of the cammunication despatecheds 4in this connection, In case, ho
. fails for any reason to attendthe af oresafd selection on the

appointed date and time, no supplementary selectin will he Wd
thereafter,

4, No travelling allowance, daily allowance or any other inclden-
tal charges will be paid by this office in connection with the test
and interview, Th: reeruitment will be on provisional basis,

Ny
SN /Lt ZLL"’///V;/
' (R.P.Jetley)
DAN1L, . for, Director General,
‘ PR f* . .
"r Thg '} “f . LE.«:. / {{,{—K _‘?m) ) -/) (- ,,.__,,__‘E R, %S::O. ,LuCI(nOW.
\ o S , N . 3 Ao JM e )
Shel | o> £l t(‘{_‘;f_ gt:t{‘;gém[—: ‘;‘é“*'; RD50,LK0.in ref to his .
‘f - applicationf, . g
~ JINTATIVE EROGR.ME -

nte:16 -8- 19815 ay)—

Ll Candidates should re:ort at LOITORIUM, RDSO, Lucknow for h
verification of particulars with original certificates....10,00 hrs.

2.Candidates should report‘at Brmination hall forWritten test
12,45 hrz,

AWt tan toal ceer e renen ST 34,00 bra,
' 8-198; E AP

Jates 18-8-198]1 PPN

“Candidates should report at RDSO miditoriuf Fof d@Elegation

of the result of Written test and announcenfpt of €48 thg

Ofinth‘VieW. |~o.-u.no-ooqo.sacougo..o.-;;.--.oq.i 00'0}5. L .

NB: If nemassary, intorvicvw will contlnuo o 19.8.1081 algo,

LG dep et e
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In supersosston of Hotl o, oot/ Adrt/nas(nanh, ), 80
w Aated 52.1981%, the foilowin twanlrone (D1) eand] dates
have bemn placidl an the pamel fop ohe post of nestgn 0
- wgz‘gwg AT DHmel, ), eouls DAL SETEO(NY) i the ardey of
merit, - : ' '

xq% g'ﬂ,r mnfh Yoot tan Singh, o i
aﬁb"’ﬁ‘m ”“J‘ 'S NQ,MS.L.DMQN‘{. .. ! ‘ oo
T 3emurys Bumar dlogh 870,gh. 1, 5, thak =y,
AXNAra) mumer Bharas §70, gt 0, Sugras
boManiit Xngh ¥/n.84,3,4, Mhandal, |
W S.Chenm Lal Malik R0 90N, L nellk, .
7. 3utindar Eal singh e dh, 5,8, arvak, g
ﬁ‘ﬁﬁﬁwa L]0 &fﬂv N’wﬁnmbﬂ' T ' ’
Sanaand Mandal 2 o dlite R Dhard wandal, . .,
Wegntish chmdea & o.M 0, 6, mrma, ' o
11, éhbh&yhﬁ!mdrn 15T § &/a.ﬁh?‘. n..%ﬁtto ; . -
' 1.0 prakseh chaulw ¥ o, h, 's‘%,éi,wmzm_{a '
T3 anndl mamar Kmlier @ mn Y, REaller.
M, arun Kusar guksona J’m. #nJ, P, Sekpens, o
AS.pbool Cund Yaday 870, 8h,Mate Presst vam Yodaev,
MB.hjinder Bugh e 8o, sh, it Blngh W,
X.Pridoep Rastop) §o. B K. K, mstog] , o
18,4, g Matham g/o, §.Moban #nch, .
A8, Rbhash Chandps swlla & 0. 50,8, 1, halia,
&) Moban Lal a/aaﬁh,uwalol (il ounts «
- Bl govind sanael o8, Yare chand (g Lo (HAR)

PR, e above m%}, 18 crovistonal sabiect to the
e slon of the it Fetitlon ponding with the o ible
v WW‘M (?.‘Kﬂ'ﬁw v C ‘

«? Jo  THIR has the wpiroval wf L),

4 ; ! :"'.“x"’;‘»':.“‘.”!
| (R, P.J6t) uy)
Diel, byeDlreator (M,
. Luknowe 31, |
Tl i~y wila isdy,
(P19 Ko, oot/ Myt Das Maoh, )/8G,)

e SRR IR €0, | o
He Hotlow Rowpd,
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Government of Indie—~Mitictry o7 Ritwoye -
'RBSEARCH DESIGNS & STANDARDS ORGANIYATION

W No.EFB-1645 . wwEmewlws oo
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|  Ref: This office Hemo Jio. A/RT/DAA/CEW dt, 18412.81,

- Shri Sujinder Singh Edon whose appointment as DAA -
S scale I, 550~750(R3) was made ns puwrely temporary wee.f, = . |
T .- 21.12,81 on probstion for g period ot ora year,ﬂis informed ...
that hiS‘performance'durinc?thd Prubatldndsy “ponidd in Wagow O
) Dirgetorate has been most msaticfactory. He and other Dads .~
i - recruited with him were given oxtensivs opportimity to” .
* acquaint themgelves with information.relovant to' DAAs in ,
Wagon Dte. for efficlent discharge of their duties. ghry-
Sujinder Singh EBdoen 'is intormed that he has falled singularly
in applying himseil and has falled all the tests and intarviswg.
S N Ha was wsrned in wvriting upder thig ofrice liote Ho MM/3talT '
T dated 201,82 to improve hic working, Besides,.five other ) ,
' formal verbal warnings have else been comswmicated in the o
context of his poor perfortancd in the alove tesbe. o i

C o, 2 0 In vigw of his wisatlsfactory perforuance dwring *

,UT’ -the.probaxion]pezﬁam, tha - tenporary appintuent of Sh.9niinder .

' ~ Singh Eden 'as' DAAy sCeit ki, S5U-750(RS) is tercinated with

, ‘ore ponth's notice frot the datn of receivt of 4hls mems o
SS1 o An terms of para 2 of the'terus and. conditions rozulating

::Jj, his temporary wappointmertl as DA stipulsted ir £i. of Ty of
S “appointment refocrrad to ubove, Ho will te reverted to hig
- original post of Trrcar in scule k. 260-430(8) on the expiry !
- of one month'y notice from the datw of recelpt of this meno, '
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dread 1 en
Administati
dint or my
retired fro
ny parents
financial &
‘my healtil.
I will not
it is alse
and co-work
my performa
of the trut

3. In
be consider

ntioned ab
1982 dua t
it is very
on and apy

the receipt of only one

Ove stating.
O unsatisfae

Andard s (i/agon )/RDS0 15

S appointment
Direct Recruitpent
an a diplomg holder

*y

nder whom T served -
torate., 1Tt therefore,
satisfactory%

YArming, I have been
that ny services would
tory performance, fg

difficult‘thase days to get a

life long tension in my mind, Kin

de I assure

utmogt ha rd e
o Bly. Servie

ork and gi

—————.

IE‘will-Eurely ™in my fa
ithstand thig irreparad
praved that my imnmeidat

be able to wi
ers rmuy kindl
h behind this

the end, I re
ed sympatheti

another perod of 6 renth

Y, Hoping for Sympa

you Sir, that 1 will ¢
on. I will definite]y

come up to y
neerity, My

d as such I 2p o
also, If I 2n thro out of _
Tingency will - increase ry men tal ag

e suprior (C

Y be ecalled in your ro
nce, I think that they

consipira

quest yoyr
cally and
S :

will surely
CY¥e

honour 8ir,
extend my pr

You

Tk 4 d Vi LN, ¥ ‘s v"-'»-*‘o"‘
RS B

dly save me from thig
ive my bgﬂt to the
our expe G¥ion by
father nig already
bear the burden of

VI Out of the pregent eriployment, my

hief Design Assistants)
on end ingquire aboyt
8X enlighten you XXXH

that my appeal LAy
obation period for

thetic gongideration and early reply please.
4 N

rg faithfully, )

& Allin
ot

( Yginder Singh £B6n)
SDAzgagon)/RUDU, Lucknow,

DY :- Q.‘/KAQ‘)%‘

Y



Rag, '74

. b e SN #{L & ot 'TMQMM—Q ot 1}
- Keed Jo M L4

/&/’O(\\G r’c(C:))/’

o - ,WS{ /é“—fi Rttt ‘} ‘
A ARV UL S e . o ), .
' .,,-,mr,qlmg .‘ FAILOT AN m,‘.,-fszg /M—w /} ;\/(LM &\,\,{‘ w}nqmrﬁmé\' ww rese?

m*?a T - T gNEAg,
weline wfesea sitc s Wasa

GOVERNMINT NF RNISIA . MINISTRY 750 RAILWAYS

RESEARCH DESIGNS & STANDARDS ORGAN lSt\"l‘l ON

% qu e | o yEmE205011, ﬁs-mh

“ Qicr Reference iy o ule 1350 : {UCKNOW-226011, Datd..... kG, erye) i o0
. -
\ LN ‘} ‘ Ay, .t ﬂ-’.i‘

N . Ay e

/ WS metraee e Moo cemvnagals G e el
: Oppl e, 8y T d et U g v Sl sl Mg
' Aapend e Tl e mlsan e da Ty e e b
X L5 e b Qotl T il Saa e x s A8 A et plon

bt T e “ . o L .
L shn AR _:'-'! e e d e iy vl B g
S le3 ¥ 1
.l “g arial)
bhx:i “" 5- aln ahe “‘"’3 Po7e el s 'l'::'i; e L Pacone g
3 ”nlﬁ A\S. Sh AR “. w) RN
sl ry o8 S0 mioUbh's Akt "o.‘

e
” *~
u
B)
=
iy
-
3
T

N
i3 el .
Tr iy SR TR Y 13

oy . " . s . N
! Thr o, a0y R R . 4 . X vl . i o .
BQ sinrt R i, FRRCI '(.x REVENORLINN £ X f " } ‘2 . Di '«,ﬁ_.g-::.ﬂ Mia
- - -

Aba, G Puall o dvdAne £ aodare Lesrs,

-

‘ ( W worm
Ny Aty b
- ' 1 . () [ 3
D./ AL, . ’ Fov diyabor ot ndnaia
' B N EIT)
I L dan, ’
1-.::,“ j o {‘) e ’."""
{ Ab ) .

Castateghe Lk e o Ay, ,

s Wgel Blynetie by
Sy by Wl 4 a,,.fi:,l,:,\c';u:":r.




e JMELE
N o 3 ‘ Ror N,
‘)vxlll\ $+ww4VQj3§) Y91 cedd Wekwﬂgxt»&;&c&f Hliot. £, thﬁ;,gcp
— WA F (oot

- S dal Dl
The Director Ge.eral, A

R.D.S.0.

~ ' {(S
LUCKNOW. :ZC{‘.,C/h&;;Q)? §LJ{~3_\¢L~,bnaéuﬁg
Sir

With due respect 1 want to lay the following points for
your kind perusal and favourable consideration :-
. h I r~tired from Service in Sept 1981 and ws holding that

~ of Assistant Research ‘N@ineer before tixe retirement
: on Sept. 8l. :

My son, Shri Sujinder Singh Eden was selacted as DAA arg
appointed in Wagon Directorate on 21,12,81 an
With a memo on 2.1.g ( after 10 days).
\\Y* Was introduced for two months which was not mentioned in
the appointment letter. Shri KL Sehgal was looking after
the training programme and h2 was pot in good terms with
5 me

and harassing my son,

hree months,

During this period the trainin boys were put under tha

~Charge of Shri \K §harma,_JtB(w
- hard and honestly.

chS}_gwsoms.l.az Shri Moudgill went abroad for t

)

<
- '44\ / ‘] /
e

'
§ﬁ?/ termination notice was Served on my son on 5,5.62 to the
- .

effect that after expiry of one month my son will be
o)
il

harsh step. It is g matter of one's career and life, On
16 .6 .82, his appeal was rejected.

Shri Sehqal was working with me in Ordnance Factory at
Amrit®ar in 1944 and his service was terminated in 8
for having taken active part in RSS activities which was
| a_banned communcal Party . He ‘got the appointment in Coo
e ater at Baroda House ,New Delhi, not mentioning his past
Government eXperience. Enquiry about this fact may also

be made before retirement. Some group phogographs are

T available that he had worked in Ordnance Factory in
»—-.('/ A’nritsar.

Mr. Moudgill was not Supposed to igsue a termination
notice because he was not avail able in India at the time

trained and examined. Tt was bad Iuck that my son got
aLrpointment in Wagon Directorate. Had it been known to

~~.. Mr, Sehgal, he would not have opted for wagon Training.

; Mhe 1teversfion of my son from DAA pOSL scale R‘-.f‘)bﬂ«?bO(HS)
squcted against the outside recruitment of DAA to traces

- . wor Bing of the candidate but prejudice mind by Shri K.L,
o aeap - de1 Gehdal E-W). The reason of prejudice mind with Shri
@g\ é?éﬁkaﬁiiﬁ?gh my son has already been mentioned under para
A > .
Q

\\%”s;;::ﬁjéél , . Contd. on P. 2

d was served
A training Scheme

where my son worked very

reverted back, On this my son made an appeal not to take

v
¢

'
i
+

B LIy R

my son that he will be kept on training for 2 months under}

y  Scmle R.260~460 is not done on the actual basis his actual

LI
Cie
H

me while I was {n service ang started poking Shri Moudgill;

N R T



- A
.

..2.‘0

My son was selected by the same Joint Director

(Shyi Moudgill) in the outside gelection of DAA held
in 1981 and worked under another Joint Director

Shri VK shamma during the period of Shri Miadgill
remained outside India. witrina period of 4% months
of appointment, Shri Moudgill remained ouside India
from 15.1.82 to 17.4.82 (12 weeks) sick leave from
50.4.82 (3 days from 20.4.832)to 22482, 27.4.82 1o
13502 ond 13.5.82 to 29.5.82.  The judgement of
shri couaGgili is also seoms to be prejudiced and not
actuale.

i, therefore, request yourgoodselves o rencnsider my
appeal wad appoint wy seh in coriiage direc.orate O
rotive Power Direciorate rathar than spoil career and
future. I% may be given 2 months time to improve his
workitiyge

it nmay alsc add thet invariably retired railway ‘
officicly® sons are givea prafcreince ir. th-lailways,
but my scn wes alracy 1o sorvice and still mercilessly
he was terminated. It is also .arnestly rejeested that
ingtzad of terminat.on, My soin's probatiom pueriod can
be extended by anothoer 6 months for which act of
kindness I will be extremely arateful to youe.

Thanking you,

Yours faithfully,

o - T - g —
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In tke Hont ble High Court o f Juc'i:.camm at Allahaba d,

Lucmow Bench, Luclmnw.

it \petition o, - of 1982,
" ‘Sujen®@r gingh Bden o | o Petitioner,
é . ' .
t ' ~ Wrsus- | T
Tha Umon of India and stf*e; 'Se ++ Oppo sité 'par-tia Se
~ AFFL davit

I, pujin@er singh Eden , aged about 34 years, son
of Sri J.8. Eden, m sigent of('n/o:c 2 s%(;r C MM/chov\, Lecehad
o ® lsreby |
Solemnly affimn and state as undsr = ‘ |

1. Tnat the depodsnt 1s himsslf the pﬂtltlozﬁr in |
the ahow noted m welt petition and as ach lfe is "uJ;Ly

oonversant with the fa,cts of t he cass.

2e  That contents of paras _
of the accompanylng writ petition are true; to my own
knowle dge and the cantents of pParas |

are be:lleved by ms to ba true on the basisof lega:!.
advice.

38, ' That mmexure no. 1 i the welt ptition is the

cutting of the paper glving agwrtisement and annexures -

no. 2, 3, 4, 5, 7, 7/4y 8 abd S/A have been compgred . with
o their originals ang it is rtifieq that tiey are brue |
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copies of thelr mspectiwx origmals whama,s fhpe e

noe 6 1is the oartified COpY o

Luckno vy date d 3
Verifications

I, tke abowe named deporent o hereby wrify that
tre contents of paras 1 %0 3 of this affidavit are trus
to my own knowledgs, that no mrt of 1t 1s falss and x
nothing mterial has been'condsaled, 0 Islp m Gode

gﬂw

Lucknow, dated s g*‘)"”

[é -8-1982, Dep onsnt.

I identify tis deponent who has
signed befoie me. :
AT __
Advoca

-

solemnly gffimed before me on [E-s-zo>—

atagE.n/paee by vl Sujing@r singh Eden, the

deponent, whw is identified by gri wb%@
Advocast, High ourt, Lucknow,

' I haw satlsfledmyself by exauining the

dporent that he und@rstands haix the ocatents of this
of figavit which hawe been 1m@adover and axplaine d

him by mg.

ToTiE 0 vemm~ — "=y IRAEEES e
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A In e Bn'ble Bl ourt 6f Molcatm at Allgbabad,
. Lucknow ¥ench, Lucknowe
sujinar singh Gasn. oo Fotitionen,
| varas

T8 tnion »f Indla and

othe rs. o s OppofParting,
V N HIEK
‘*(: - -~ hadadd - bad - "'--'----o--.ﬁ----
wde 104 cualbl arda s, YR OND S8,
s | o o an T Tt s an a Ts - s TS o W o Ll Y VR — - -
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i S pUBXWE (e 1 - cutilng oi Wss
! paper mvirg aswrtisueat, .,
de ANNSI® no, 2 = Copy of tis
: Call dottox, ')
L de  AWBAN: 0Dg 3 - L‘apy pf tie
‘ latter showin,: the pacl
r 0. 21 micwssful cangidutes .
’ e NOIUIY 20, & = Qopy of zim
_ zﬂ)}'ﬂmmﬂnt htmro e
v Go AMBXU NO. 5 - Co,y Gf
3 waming latter dt, 2-l.8o ve
J 7o Mm@x re 00, G -~ Brtifien
o copy of termingtion letter
| GE g o-6-82, X
| Be AOBMI® DD, 7= CODY OF I, M-
| scntatl~s rade by the
patitio er, o0

e  ANUMBNIIE N0, 7/A- QOpy 01 $hw
lettor mjecting the
ropm sntalilon, ’e

10 Anm@xuye no, 8= Copy of mwprosen~

tatlon mg® by the father of

tle petitione r. .o
li. pueauze n0s 8/3~ copy ot rouly

to tiB gbow rpresutation oe
18, bffidavj-tc s
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(
' ‘ 3 ( Sadanand Gimkla)
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| Coungsl for tis petitlonsr.
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In tis pntble High Courd of Jugicature at Allahabad,
;‘: e ~ Luckmo w Bench, Luckm we | R

wit petlilion 10 bf 1082,

, swenmr aim,;h Ed?.n, g0 0f JuSe
v *“"‘Emn&/ § 8. Gl '«Lc/é Jw”c jwe//\rrvamlm

* . . - .. Potiticoen.
| 1. e uatoa of Indla through
N the pirectrr Ganoral, u.n.s.oi
o ,ﬂm Nawi®y Lucknows
. B JoinG DLISctory RelabsQey
- Menak Nenry Locknow
3, sri K.L- gehgaly AeDeley 13 march
elgns and swaaard Orgaaisaticn, |
. panak NugaXy Ludiows

——r b | T
| ot potiting W
n% ' } of

| 5:%13." mmble @pligmt begs t submit as under -

Cle {Bh&‘b ths appnmnt was appoiatad as a ‘pracor in

tha: mn pirectomte of the Ressarch Designe ahd
aca:m of Rge 260-40

@ tisn has been wirkl

staﬂmrds Organisation in the
potie in the year 1977 and sta
tho eaid orginisation without a break and bas

confimeds. Ly



al, That sri -K.L. . ‘was oomehow ore on the
poim; that tle poetitione as only a diplama hnlﬁr,
gt amisstion qie ta dl ﬁlacuon, in vhich mmy'
Be ToChs and M. Mchsg, lqaymamd 5 80 fmﬁl the
WBry first day he starte pusing and cursing tle
peiition®re 10 quot sof of his acinal wrds, " You
blooq tracer hou @ulg yu dure % apply for a 9.3915

for wich gramaics aug s-gradialt s are candldatas,

I sell me that you a®fug withl. no thz, *

22 That 8rl sehigal re mponduiG a0e 3, niadn e
ad®rs mport 4o Di's Nuiﬁéll w.thin 3 or 4 s of
tho petitioner's joining the tminilag with the vemilt
that the. peti%i "B oot a aming sl ;ed by oxt tudgill
Lefore he ( pr, nuguill) loft for abmod e wming
lotter 1s &t 7 2-1-1982, A wpy 6f the s 15 forwar-
®d3 % ord gehyl, Fatumlly the ::épu:“t about tho

' psticionsr appears. W haw uew mads betiom 4- 1= L28

“0 Dr riudgﬂl 1,04, hauﬂ.;y wihl: g wokts Siue

atter the petivions » joiwg ins ney Goslinmense 4 true
copy of a8 waming 1o siey is snne @ as yuweurs no, §
82 the wrdt petition. A1l the assrlons ma® In the
waring lotior a® g fuls:, fabriostad, mloured and

mallclovs in facte

23, That after iseue of this detier, sxi sahgal
had madd 1t a point to sturt hls oxk after cursing angd
showring abues s on the petitionsr a4 clearly aanounced
that the petitiomer's @iys vere nubsred in the

d@;&rﬁnmto

24, That orl udgill retumsd fiom his tpus.*
gbroad ome tice in the month of sprll an: imme dlatsly

Q gfter his arriwnl sr sfahml siccedsd in putting



- A om i Hon* tle mgz wurtM Ju&icamzﬁ at Auamma,

Lucmsw Bfmch, uadm.m
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\% o Ti’&a ‘Ej“nien 51’ m&la and m;hars. | . . ee Uppo rita v'pa;t‘ﬁia Se

o affidavibe
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v B tho @nm gmmd w h,!‘."i.t pﬁﬂﬁﬂﬁ a{id as 31&(3, 1’9 is :ful}_y

T couwrsa with. L fﬁ""“ aftne cams

o2 om hat mn*;eata of pazas | o
af bie aceampw.mg w—lt pemtim ale *i:m:a tc m,y ovin
kmu.'lﬁd@ and the conde nts of paras i
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sriax:‘f*mf OENFRAT, "PSEARCH DE-
SIGNS N5 STANDARDS  ORGANISA HON
MINISTRY OF RAILWAYY, MANAK NAGAK,
PUCKNOW 226011 invites applications for the
‘olfowing categorirs: of posts to reach  fatest b
30-9-19R0- complete with attested cophes of certificates
n support of age, qualificatione, detaited experfence
2nd caste on any Rnilwey Service Coramission forow
obtginable from  important raitwsy  gtatioas.
The prescribed age limits and petiod of experience are
applicable as on 30-9-80. Urper age limits are relas
xable as per rules. Candidates on appointment are lig-
ble to serve in Territorial Army as per cxtant ordets.
Sepurate applications shoold bhe submitted  for esch
ealegory of post and photographs  affixed  thereon
should hear full signature of candidates. On appoint-
ment candidates can be posted in Any branch of RDSO
in India. Requisite experiency would count after the
; date of acquiring basic technict qualifications, Qus-
‘ lifications;cxperience relaxable g discretion of Selec-
tion Board in the event of poor responte, While calling
for written test preference will be given 1o canlidates
possessing higher qualifications. Candidates betonging
10 un-geserved communities will also be considered
m caig Sitable Scheduled ¢ steTribe  cardidates do
noi hMe available. The vaca. < peition s likely
10 increase or decrease and consequentially the reser-
“vation position. Succesful completion of § years ap~
~p),‘£t>wd apprenticeship  course  on . Zogal Railways|
Rduway Froduction Unlts will be taken aa equivatem
10 Diploma,
CATEGORY 4 Chicf Research Assistap (Me-
tallurgical);Senios Taspector (Mc!aliurgical), ecale Rs.
650-960 (RS). Onc vacancy reserved fo; Scheduied
Caste. AGE LIMIT: Between 25 1o 3§ years, QUA-
LIFICATIONS: Degree in Metallurgy or its equiva-
ltent or depree of Muster of Science in Physics;tnor-
ganic_Zhemistry] Physical Chemistry, -followed by 2

§ Yours' experience, including period of training, if an

it an upproved establishment in the field of Metaiturgy
-or allied ficlds OR Ist class B.Sc. (Fons) in Chenns-
try or Physics-with 3 years' experience including period
ot training, if any, in an approved establishment, in
the field of metallurgy or allied fields OR B.Sc. with
Physics and Chemistry as compuisory subjecty and

Py 4 years' experience including period of training,

metallurgy or allied fields,

cies{One each reserved for  Scheduled Caste and
Scheduled. Tribe). AGE LIMI1: Between 25 to 33
yeurs. QUALIFICATIONS: Degree -or its equivaicnt
in Telgggpimunication or Electronics Engineering from
4 recag\qused Institute with two years' suitable expe-
rience .or Master's degree in  Telecommunication or
Electranics enginecring from a recognised institution.
TATEGORY-3: Statistician, scale Rs, 700-900
(RY/One vacancy reserved for Scheduled Caste. AGE
LIMIT: Between 20 10 35 years. QUALIFICA | fUNS:
First or Second class Master's degree in Siatistics and
One yeur's experience in collecting, analysing and inter-
preting statistical data. The candidate with knowieage
of Psychometry will be preferred,

AGE LIMIT: Berween 20 to 30 vears, QUALLK (-

a recognived Institotion with a mimmum  of 3 years’
suitable eaperence 1n an engineering organisation UK
Dlesree or its equivalent in  Mechenical engiesnng
from a4 recognised Insutution,

CATEGORY.S: ' Jumor  Research  Assistant

.

E (Civil), scale Rs. 425700 (RS} Five vacancies (2

posts 1eserved for Scheduled Caste and  one post re-
scoved for Scheduled Tribe). AGE LIMIT.  Berween
2010 30 vears. QUALIFICALIONS: Diploma in Civit
Eninceray wuh one veai's  suituble expericace O
;B S waa Physios, Marhematgs as cumpulsory sub-
Cects and manimuam of $5% narks n the  aggregame
with ong vear's epericnle,

CANTEGURY e Jonor Pacueniativa Anus-
A sdle Re 425700 Ry Thuee saalanes (Une

Prrer Ak EIMIT Booweey 2o 30 vewns WA
s BN TN B L P ety ble "c.'f.At
P aod Dhegrer Dlinag o it woecve 1ran &
g ned | ast Tus S A Y AL 53 £ pe-
TR.b 1 SNl i AV K wyf be (Il;‘l-"-_:d as aa
addiponat gualdn b o .

Note. 13 The (ena faiey who ife gwalay reset

the s fo4 e A AT e ke

e e

with not less than 55% marks in aggregate followed -
if any, m an approved establishment the field of

CATEGORY-2: Chief Recearch Assistant (In- |
sirumentation). scale Rs. 650-960 (RS) Four vacan-~

CATEGORY-4: Design Assstant ‘A’ (Mechanse
cal), scale Rs. 550-750 (RS) Five vacancies (one ewch -
reserved for Scheduled Custe and Scheduled Trve) -

CATIONS: Dnploms in Mechanical Engineering from

cach Tearned for Sorediled Caste ang Sofedesd -

R
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: AFAAN afaeer d wwe s
, GOVERNMENT OF INBIA-MINISTRY OF RAILWAYS o
RESEARCH DBSIGNS & STANDARDS ORGANISATION

o " w6011, fets
Our Rderence---lh.gum-ﬁ-lﬁﬁs L LUCKNOW—2160"; Datcd..w...m.ag.nb

MEXDRANUY -

. * Purther to this offlea Posting Order MNo,314 of
1¢82 and his leave applicatlon dated 18, 6,82 from 17, 6,82
to 2-7-82 Shri Sujfnder Singh Hden, Tracer M.P. Directo rate
has not resumed his quiles o far in K.F, Dte, after the
explry of lds leave nor has he gent any intimgtiont: regdradln:
entenglon of his leave . Heigs advlsed to report for duty
imned avel y faillrg whiceh he will be tglien undsr DEAR Rul es

4 Tor Ws un-atthorlsed absence from duty . He ig further |
alvised that in case he 1s :ick he sbogd d-peport to s
aubhori sed medlcal attendant viaz ‘D0, , RDSO Hegl th Umlt R
e De8, 04y Luckmw for exaulnatiom, -
s
; N 15}10’2,,,
’ - | - " (K KSoni) |
o D./181, : o for Jt, Dir.{ MP, I,)
EQ':H:'L Sujfnder Singh Eden,, : :

‘\_{J

5.

b:‘:« ,Tra Cer’}Io Pe gt@. 9
;(3/0, C~-106/8, Manal Negar,

wt

udtiow, 226017,

~ Gopy tv B, L0., RDSO, Heal tl;_vat, D30,
Lucsmow, for infomation, T ‘

. D (K X, S0m) *
D‘u‘ml’ o | *v,‘. . v fmr, @t, mr’.( }'{oPogI) :’
- ' R Z:":. [y "_“;- =) "
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Ia the Hon'ble.jigh Court of Judicature at Allahabad,

Lucknow Ben ch, Lucknow.
Gl Appl;tcatioq‘mi ofé; 2
wrdt Petition Nou :3960 o 1982.

w ) __.SuJincBr singh Eden, son of Sri

TeSe Edan. L e appllcant/
) L Ps titione r.

¥ rsus

" The Unlon of Indla ang pters. oo OpposSlte parties.

fpPlication for interim relisf,

. The humbls applicant/petitioner begs o sulmit

as undar : =

, Le That ths afore said writ petition was adnittsd
-~bv Honlbla Divi slon Bench omnsisting of Hon'bie

m‘. Ke Sa \kma, J._and Hon'ble Mr. gyed Saghir
Hisain, Je on 9-~11-1982,

2. That since after agnission of ths writ petition
a neyw situatlon has-arisen die to the memoranaun |

. ~,f-xe_c?ivad Rx bj_f‘ the petitioner‘ signed by xe spondent
no. 2 intinating the applicant/petitiones that his

t s;rviqés will be iiabls to disciplinary action ungr
D& A.'R.."'fRL{ies for unguthorissd absence unless s

._:,joihé the pfO‘St to wm;n b8 has besn rewrted by

‘5th of December; 1982, The letter is amexed as

b § g )
ﬁ orlbeas MQ}L”; (,1& Q%/’ \\,\, Q«k()k & |

o etane .+ s o iadl s



panexure no. 1t this application.

3e That ae o this mam"andum apiquant : o
situation has arisen i.e., if tie :a.ppil.ic:ant/pa*(‘.J.t‘.:f.one.'r1
“joins the 2 grag@s.lover post to which he has teen
P ;rbitramy revertsd, his petition become s infruchiouss
‘,) : - and-in caahe des not, his servicss will be liabla‘
| B to dlsciplingzy action which may amount to temination.

T a4 mhat 1f the appl:.c_.nt Jnetitloner Ls anowad
‘ Lo oantinue his pxobationary perlod which has Ben
C * arnitxﬂar*ily taminated the Iespondsnts will in no
| vy b a losr becauss in any cas the applicant/
petit:loner will mmain a probatz.oner tl the explry
of his probatiorg?"y period or cnnfimatim whichewr

, Lot ~ com@s earlisr.

~ | | 5--;, ” That by ad'li*ttinv the writ the Hon'ble
" ‘ | Divisicm Beanch has prlnm facle been convmead pf
;o " the mexlt of the cas.

B That ‘the appl’icant)pa titioner being g victinm
, 'l;o the arbitrary, unfair and unreasonable a,ction
of the respondents has come %o this Ho_n'ble Court
for rellef and under tis ciramstances desrws the
uss of discre tiongry pmﬁr of granting the interim
reilef to the applicant/pe titisner.

| uharefoxe it is most 18 gpe ctfully 1eque st@d
that this Hon'ble Qurt be gracloudy pl@as@d to
- stay the Op@xation of the impugne d ord@r datsd 5-5-82

.amemd. as mnemxe no. 6 to the aformwsais writ

PN

pe tition .




In the Hon'ble High Court of Judicatuzs at alishabad,
Lucknow Bench, Iu cknows

C.Mo @plication NODo of 19820
In e :
vrlt Petition No. P65 of 1982,

-~
guiin®r sing Bden. oo fpplicant/
| Patltionsr.
S | - V8 reus
z;&» The Unlon of Indla & others. +o Opposlite parties.

AfL1davit in support of application for
Interim relief,

I, sujlnéer singh Edcm, son of sxrl J.8. Ecen,
aPd about D years, résldent of quartsr no. 106/2,

C %, gector -Cy Manik Nagar, *q:_.ambaga, Lucknow, d harsby |
solemnly affimn and state gs under :-

# 1. That the deponent is himslf the applicant/
petitioner in tie abow noted cas and as such he is

fully converssnt with the facts of #8 case.

2e That contents of pams 1, 2, 4 and 5 of %he
accompanyling agpplicgtion for intexim melief are tiue
t my own knowleds, the contents of para 3 thereof
are bellevad by me ® be true on tie basls of leml
a@vics and the contents of para 6 are beliewegd by

me © be trus.

Q&a,\)\uo u@\(fl < Qo
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3 __ "’hat Aﬁ:mexuzex noe. 1 @ ﬁm application

for ntexrim :fe.lief has been compare ¢ mith its
origlnal and 1t 1s cartified that it 1s a tme copy
of 1%s original, o :

/ : ' '
Lucmolfe, Bted s g‘w/\&c&&ﬁ& gﬁ(

| @—11-1982. | Deponent

 Nerifl ch‘E;icn.

I;a the abo\e nane d depanent, c'b hemby v"rif:y

 that the wmntents of paras 1 to 3 of this gffigdavit

a® tme to my own knowleds, that no part of i‘&
is fale and nothing material has been conwals d,

0 help me Gode ' .

NAN ,
Lu cknmx,x dalm d g“ ()ﬁv OQ‘)‘Qt{\i‘ézQ\

l':? -11-1982, Daponent.v |
it ideﬂtlfy the deponsnt wio

has signed before me.

P S
Adweate. . —

- solemnly affimed teforeme on 9. /) o,
at .oasm/pen, by Sri Suhingr Slngh,the deponent,
Who is ldentified bty sri Sadanand Shukla, pdwecate,

I have sai:::. sfied myself by examinin,c tbe

deponara’c that e un&rstands t;.e con‘bents of th’ls

affldavit which have bean r€ad owr and.e@lemmd

 him by ms.
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QOur @eference. .

Luckiov, 229-0-11‘-

D.fM1s

foor

S‘Ifhitn_'}”

| 50567 & 50017
TELBPHONES |~ & s0017

HITT FAFT-39 44169

L agEwm afae sl wEE dneA
..  GOVERNMENT OR INBIA-MINISTRY OF RAILWAYS »
RESEARGH DBSIGNS & STANDARDS ORGANISATION |
®AF-226011, feaiw :

;;a,.fm.g.lmg A a | .wcxn_ow-_zzsm-n.pma. STk

* Further to tkis orff ce Posting Order No.314 of

1882 and Il s leave applicatlon  dated 18,6.82 from 17.6,82

to 2-7-82 Shrl Sujfnder Singn Bden, Tracer M,P, Drectorgte
has mt reswned M s duiies s far in M,P, Dte, after the |
expiry of Ms leave nor has he sent any intimation:: re;:,d‘.rc‘drrz
sxtenslon of g leave » He iy advlsed to report for duty
irmmedl aval y falling whieh he will be %aken undzr DL4AR Rul eg
for s uri-aM.‘nor.’a.sedhabsengna I:t‘rgm gg,zl:i g 1§ -gur%er p
‘thgt 1n case he 1s siek he ul dzeport to Mis
;‘S{%ﬁ?{‘ sed modi cal atbedant vizs DM,O,, RD30 Health Unit ,
i Da8a0sy Luckmw for exaulnatiom g . '

i

(K son)

a1 B . for e MnCMRI)

Supi Sujfnder Sirgh Bden,
E:{, ,Tl‘acel‘,}'l.P.rlzte. 0y o
¢/0, C-106/8, Mgnak Nggar,

~ Gpy toD. LC., RDSO,Hoal th Undt, ROS0,
Luskmw, for information, e R

(™ T - (K son) .
: . ' for Ot. A I’IQPQCI)

TR e
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Y Unior of India and others = - = = Applicants

| .<j§§2>
iﬁ THE BOR'BLE HIGH COURT OF JUDICATU ALLAHABAD
. LUCKNOW BENCH, nj
Civil Mﬁ;gbs.’ﬁppln. ‘\To./ of 198,:.

N RE
Writ Petition No.3965 of 1982

Sujinder.Singh Eden =~ - - - - Petitioner
“ Versus

Union of India and others I Oppﬁvgarties

o
'

- . -

AppliCdtiPn for cvndonatlen of Delay
in filing the Counter Affidavit oh
behalf of the Opposite Parties Lol
.1 and 2 against-the Writ Petition!

The abovenamed applicants respectfully

stibmit &8s underi-

1,  That during this period there was a change
of the Standing Counsel for the Central Government
on 1,/10,1982 and consequently there.wgs'transfera
of files to fhe present Senior Standingfcounsel

for the Central Government.

2/ .. That this Hon'ble Court was pleaseﬁ“to allow

two'wééks time on Ndvember,lz, 1982 to‘the present

Senior Standing Counsel.to obtain instructions,

i I3
1 5
»e.e /2.'«
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but’ the same could not be ,o’btained before yesterday
due.to uravoidable circumstances, . Accordingly thé
Counter Affidavit has been prepared and it is being
filed to-day. | |

3}  There is no deliberate delay on the part of

4 the 'a;;p'licénts or their Counsel,
( | = Theréfore, it is respectfully prayed that )

the delay in filing the aceompanying Cbun’cer Affidavit
‘haytokindly be condoned and this Counter Affidavit

be taken on the record of the case,

e
w

. Lucknow.! : Senior. Standing Céunsel -
: ' {Central Government) .
Dated: 2§-12-1982  Counsel for the Applicants.:
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IN THE k::ﬁbN"‘BLt HIGH COURT OF JUDICATURE AT ALLAHABAD
LUCKIOW BENCH, LUCKYOW .

Writ PetitionvNo.BQGU of 1982

Sujinderv Singh Eden - - ~ Petitioner
| Versus

Di I'ect'c)‘r Genéral, R.D.S:0: v
Lucknow and others @ « = = = = Respondents

- . e

COUNTER AFFIDAVIT QN BEHALE OF TI;E._.' ,_OPP, PARTIES O, 1& 2,

I P.B.Rao, aged about 57 son of Late Shri Rama |
Murthy,‘resident o: )i_;? ManaK“Nager, Lucknow do

hereby solemnly affirm and state on oath as under:-

1.  That the deponent is the Joint Director
(Establishment) in the Office of theDirector General,
Research Designs & Standards Oxganisatlon (hereinafter

referred to as BDSO) Manak Nagar, Lucknow-226011.

2 That‘the deponentvhas‘read the contents of the

Writ Petition andvhae_understood_the contents of the

same ‘and he is well conversant with the case deposed

to hereinafter,

K That the contents of Para (1) of the Writ Petition,

as SUated by the petitioner, are not admitted. The

petitioner was appointed as Temporary Tracer in

oo /20',



of RDSO 01123“6’l979 anounot in Wagon Directorate

of B.D.S. 0. in 1977 as stated by the Petitiomer, He

hes not ben confi”Imed as Tracer in RD.5 0. as yet.

44 | That in reply to the contents of para 2 of the
‘ ki. | - Writ Petition, it 1s stated that the Petitioner has
| mentioned only some of the functions of the RDSO,

| 5& That in reply to the contents of the paragraph 3
of the Writ Petition, it is stated that the channel of

Promotion”for a Trace;“invthevRDSO 1s as under as per

~91\ ',.the Recwuitment & Promotion Rules for technical Class III
" Staff applicable in'the RDSO:-
Tracer, Scale mﬁ260;430(RS)
R o
Deaftsman 'B'.Scale Rn.sao-ﬁeoins) On completion of
& . 3 years service
, (Redesignated as Draftsman ) . as Tracer.,
R/ Draftsman fA',Scale,&9426-7OQ£RS) On completion of

, : o A 3 years Service as
] ‘ KBedesi@natedias Jr,Design Asstt.) Draftsman 'B!

Design Asstt. -'A' Scale W=“50-7¢O{RS) On completion of
. 3 years service as
(Redesignatedgas Sr.Design Asstt., ) Draftéman rat

S ’
Sr. Design Asstt.,Scale v~650-960f’Rs) On completion of 3
' ) years Service as
KBedesignated as Chief Design.Asstt ) Design Asstt A

The petitioner was selected‘for the post_of Design

Aesistant_'ﬁf, Scale mﬁ550~7501RS) and joined the Wagon
\Di;eoﬁorate'of the_BDSO as DesignAAssiStant 'A' on
23,12,41981, He was howenef, reverted to the.post of'
~Tracer in the Motive Power Direotorete on 4.6,1982 1
dufing the probationary period due to unsatisfactory

WO I’Kingoﬁ\/ { _ .
| «o/3e
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64 That the contentsfof"Paragraph 4 of the Writ
Petition are denied. - The petitiner’a wo Tk was not
found satisfactory during his probationary period as
Tracer while working in the Motive Power Directofate

of the RDSO and his probatlonary perlod was, therefore,
extendec for another 6 months with effect from 23,6, 1980
and the petitloner was informer accordingly vide this
Office Memo NoMEP%/1645 dated 13+ 6.1980 a copy of

which is annexed hereto as Anngggre A=14

v

s That the contents of paragraph & of the Mﬁiﬁ
Petition are denied and 1t 1s stated that the inter-
directorate transfer of the Technical steff is not
permissible.aswalnormat course as all the three
directorates viz, Motive_fower, Carriage& Wagon, and

Besearch“ﬁechanical Directorates have separate seniority

_ groups1for Technical‘Claes-III staffti o

8.  Thet the contents of paragraph 6 of the Writ

Petition are not denieds

t

94‘_- That in reply to the contents of para 7 of the
Writ Petition,it is stated that the Petitioner fulfils
the conditions for the post of Design Lsstt,'A' as an
outside candidate. _Itiis difficult to confirm that the
petitioner would have taken 15 years for departmental
promotion as Design Asstt; 'A',) The channel of
promotion to the post of Design Asstt.'A' as per the

existing Recruitment & Promotion Rules for Technical

- Class IIl staff‘haa been indicated in para 3 above..

Departmentai promotions are made ae per the Recruitment

& Promotion Rules subject to availability of vacancies.,

.‘:. /40;.
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10, That the contents“oprarégraphs 8 and 9 of the
Writ Petition ‘are not denied.

11, That the contents of para 10 of the Writ
Petition are not admitted gs stated, It is further )

stated that on&y' 187 appllcatlons were recelved for

| consideration and that only 141 applicants were found
~ © eligible and therefore were called for Written Test

| out of which only 55 appllcants actually appeared in
the Written Test and thatw3§doandidates qua;ified for
being called for(interv}ew“out'of which”as manyﬁas 21
applicants were selected for their appointment as a
probatirvary Design Asstt 'A' ‘The petitioner ranked
16tn.“on the panel.u It is further pointed out that the

petitloner has obviously tried to mlsrepresent the

fact in order to mislead thiS‘an'h%e Court.

_ laﬂ That the contents of para 11l of the Writ Petitiorx
v . ‘ o

are not oenied

£ « | 13£ . That in reply to the contents of para 12 of the
Writ Petition, it'is stated that as a‘result of outside
recruitment held on 16th and 18th. August and 5th
September, 1981 for the post of Design Asstt.fA' Scale
V~550_75OKRS) the petitioner was appointed as such in
the Wagon Directorste with effect from 21;12ﬂ_°81
(Fbrenoon) and not on 23m12.1981 as stated by the

petitloner, As per the terms and conditicns of his
appointment wes;pure}y tempora;y‘in_the-fnrst instance.!
He was on probation for a period of one year whieh was

liable to be extended by the Adm1nlstration of the RDSO;

4R

One of the conditions regulating his appointment was .

also that during the probationary period his services
.20“_/5.% ) ‘
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- were liable to be terminated with one month's notice
on elther side and without any reason belng assigneda
A copy of the the app01ntment 1etter has been annexed |

with the Writ Petition as Annexure 4,

14, ) ‘_That the eostents of para 13 of the Writ

“d Petition are not denied.

‘4/_ / 15, _That inbrep;ydtomtbe contents ef para 14 of the
Writ“Eetitiet,titvis ststedwtpat as apd_ghen.fresh
direct recruits jein, it_is necessary to train and
"N acquaint}them in the tecﬁﬁiealwwotkﬂwhigh they are.to
oo hendle in the course of their official duties, It is
very essential to impart them some technical Know-how

of the worxafor the«smooth and efficient wo Iking of the
directorate, Unless the fresh recruits are kreined "
;n‘thei? newﬂassdgpmepts,fthe‘workﬂfsmboundsto sgffer.
Impsrting‘besiéyknowledge of the Teehnicel functions

¥ which‘the direct reeruitsare required to execute in

the eedrse:'of their‘duties, is very essential for a

! technical oreanisation like EDSO, Even though no formal
traﬁnlng conditions are stipulated in the agpointment
letters %aﬁgztsental training is a normal functlon of
tany'Qrganisatiop.er execution of technical jobs effici-

ently while inducting fresh candidates in the

\\_,—>~”/

16, That the contents of paragrsuhslﬁ t6 21 of

- Organisation.

'the wWrit Petition are not admitted and it is stated QL
that there is- nothlng on the records of the RDSO Admlnig-
tration to show thst‘the petittonervﬁig_ggmpls father

1)

' has ever made any complaint against shri K, L.Sehgal.

oo /Gdl
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- The allegetione”levelled_against Shri Sehgal are to
theebest of khpw;edge and belief of the deponent are
absolutely false. |

17  That the ccntents of para 22 of the Writ
Petitlon are not admltfed. It 1s stated that the newly
J | ‘ appointed prnbationery Design Assistants At were
required to\?amil%arise themeelves_with various aspects
oflrailway working as a neceseary pre-requisite to
té%if/fgedng éble tQ cantribute“effeetively aﬁd
efficiently to desigp work in the wagén Directorate,
}/;h . | According to the infdrmal training schedule woked out
by the Directorate, the newly appointed temporary
Design Assistantszf_were‘regu;red to study different
aspects of Rallway working according to a phase they
would be interviewed or given a written exam to assess
whsthier they had applied themselves to the given .
progredme and;acduired the knowledge expected in that
» ( | phase,! “Tbe first phase of this infofmal training
ﬁinished on 2nd, January, 1982,"_13 calender days after
the petitioner reported for duty;. All the temporary
o %gn czs‘§=,14ants 'A' were interviewed by Dr,P. Moudglll,
Joiﬂt Director personally; Dr; Mbudgill found that the
petitioner had falled to apply himselves to the material

expected to be learnt durlﬂg this phase and issued a

note of warning signed by him. A_eopy of this note
No,MW/Staff deted 2.11982 copy annexed as Annexure-VI

‘to the Writ Petitiont

184 The contents of para 23 of the Writ Petition
| ) | ‘are not admitted and it is stated that the allegations
levelled egainst Shri Sehgal are to the best of the

.!_.iv /7"’\
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knowledge and belief of the deponent are absolutely

false,

19/ That in reply to the contents of para 24 of the

Wit Petition, it is ststed that the working of the

petitioner as Design Assistant 'A' during his probationary
period, was found to be unsatisfactory. In the course
of departmental training, he and the other probationary
Design Assistants'A' were reQuired to take a Written
examination after completion of each phase of training

Shri Ben failed in every simgle ore of the five

' examihations_takenﬂby hime Details of marks obtained

are given belowi-

Dgte of Test | Percentage of Marks

7.1,1982 - 308
£3,141982 19,48
27,3.1982 | ST &
soaiie 24%
19,4,1982 103

Marks less thanHBQ% indicate extremely poor perfomance.
In the test held on 3,4/1982 Shri Blen vas found using
unfsir means - he was found taking help from a slip

of psper oontaining_msterialvto be_covered in the test.
He was giyen}five formal-verbal Wernings“in the context
of his poor perfofmance in the five written tests,
In-addit iofi he-hadecbeen givenrseveral:1hformal vétrbal-
Wamiﬂgseas welloas a written warning vide Note |
No. MW/Staff dated 2411982, eooy annexec as Annexure-s
to the Writ Petition. Due to his unsatisfactory perfor-
Qaﬁée doring the probatiossry period the temporary

appointment of the petition as Design Assistant 'A'

“ N .
' s/8 ;
.0 ..
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was terrinated withlone;month'anotiee ‘in_aecordance
with the terms andhoonditions‘regulating_his tempoerayy
appointment as Deeign Assistant 'A' in the Wagon Directo-

rate, He was served the termlnation notice on 5.o.1982

vide this Office MMEPB-VM dated 5.5.1982, a

copy of which has been amexed as Annexure 7 to the

Writ Petition. -The notice was received by the

Petitioner on &, £,1982 Wmﬂmmm:amri
atmrﬁnxxgxextfﬂxiﬁxih@xﬁﬁﬁtxxﬁkﬁkfxxﬁkﬁﬁikkxﬁ%ﬁzﬁxikﬁ%2\~‘

20; That the contents 01 paragraphs 28 and 26 of

the Hrit Petition are not denied.l

"214 | That the contente of para 27 of the Writ
Petition are denied and it is stated that the temporary

appointment of petitioner as Design Assistant ‘A'

| during the probationary period was terminated due to

his unsatisfactory performance during the probation
‘vperiod as per the terms and conditions regulating his

temporary appointment in the Wagon Directorate of

| the_Organisationa

.22, .That the deponent has been advised to state that -

in view of the arerments made in the foregoing paras
of this counter affidavit, the grounds taken by the
petitioner in para 28 of the writ petition are untenable
in law and the petitioner is entitled to no relief. The

writ petition is devoid of any merit and it is liable to

be dismissed with costs, =~ : \ (/£>
Iucknow Dated ‘%L

) i ] 2]
December 2%, 1982. - Deponent.,

Continued ... Page 9-
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VERIFICATION
1, the above named deponent do hereby Verify that the

‘TL' C 8/ ,Q ’
contents of pa ,3,“' 5, !‘ch this counter a;t‘fidava.t are

true to my own owledge and tlose of par%izﬂ; N1y f-naL

true to ny knowledge ,derived from the office record and

those of para 22 are true to my'knoyvledge based on legal

. ;,{.

-adijr'ice.‘ No part o_f it is false and nothing material has

been concealed. So help me God. -

December 23, 1982, " B ~ Deponent,

I identify the deponent who has signed before me.
Iucknow Dated = ot

. December" 23, 1982. ' Advoré.fw‘\

o Cs-S T\'!M.w}/

Solemnly aff£imed before me onZ? /2 @Q,at/f %__\

B .M. by ? @\ (ﬁ&\we deponent who is identified
',y Sri ) S @,\{% , Advocate, High Court, Lucknow.

I have satisfled myself by examlning the deponent that

he understands the contents of th1s affidav:.t which have

been ‘read and explained by me.’

CO™ 1 MISSIONERM
£, (Lucknow Bench)

.. n‘g& /,Zzg'/



IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
. LWCKT\:OW BENCH, LUCKHOW

Writ Petition I\xo.‘-.:s%u of 1982
Sujinder Singh Eden - - - - Petitioner
"  Versus

Union of India & others - - - - Opp.. pafties

ANEXUEE No,A=l¢
No, EPB/1645 . Dated: 13,6.1980
UENORAIDUN.

} Shri Suninder Singh Eﬁen, temporarf Tracer,
M/P. Dte, is informed that his probatlonary period

‘has been extended_for;ahfu;ther period of 6 months

wJeJf, 23.6,1980 in terms of para 2 of this office

letter No,ART/R7 dated 6.6, 1979,

Sd/-

| “{ MLy Bhardwag )
DA:Nil - for Director General

Shri Sujinder $ingh Eden,

Temp. Tracer, M,P, Dte.,
RDSO, Lucknow. | /




I THE HOT'BLE HIGH COURT OF JUDICATUR

LUCKNOW BENCH LUCKﬁ%ﬁEZEZ
Civil Wisc. Appln; / /“off 1282

' INRE -

Civil Misc, Appln.No,11765(W) of 1982
THRE o

' ‘Sujinder Singh Eden - = = %4 . FPetitionér
e A
B - " Versus T
* Union:of Indié and others ‘= - - = Qppbéi@é parties.

P

Union of India and others = - {“: Applicants |

Application,for-condoﬁatioh.of delay
jn filing the Counter Affidavti on_
behalf of the Opposite Parties No,1 & 2
against the application for Stay- '
dated 12-11-1982 . '

The abovenamed applicants respectfully submit

as underi-
1.  That this Hon'ble Court bas pleased to

allow -two ieeks time on November,12, 1982 to the

\ ;7 o present Senior Standing Counsel to obtaln instructions,
( v but the same could not be obtained before yesterday

* que to unavoidable circumstance, Accordingly, the

~
”_—__,“._ss——d Courter Affidavit has been prepared and it is being
- filed to dayw '

o'o")g



24 “That there is andelibéxéte'delaY on the”

"fpart of the applicants or their_Counselg

| ' Therefore, it is respectfully prayed that .
the delay in fillng the accompanying Counter Affldavit
may: Kindly be. condoned and.this Counten Affidavit

: “K o be taken on the record of the case.

.
*

. ( DIWAY/ SINGH RANDHAWA)

- Lucknowﬂ o e Senior Standing Counsel -
o : | {Cent#al Government)'
N . Dated: @f12-1@82 Counsel’ for the Applicants.
. \ v . . -
/
, t
N
< /
xﬁ,
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B and has understood the contenﬁs of the same; and

. deposed to herelnafterﬂ

IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
| ' LUCKNOW BENCH, LUCKOW

Civil Misc,/Appln, o, - of 1982

INRE .f | g;ﬁiaf/

Writ Petition Noﬁ396v of 1984

Sujinder Singh‘Edén e e === rPetitioher
| N | ~ Versus |
Union of India and others « -« - = Opposité Parties

‘ COUNTER AFFIDAVIT -

On behalf of the Opposite Parties
~Fo, 1 8nd 2 against the application for
Interim Relief filed on 12.1L.1982

I, P. R. Reo, aged about 57 years Son of
Late Shri ©P. Ramamurthy Regident of B 1/3, Manak
Wagar, Lucknow, do hereby solemnly affirm and state

an underi-

I Thaﬁ‘the_deponent is the Joint Director
Establishment, in the Office of Resesrch Designs
and Sténddrds Organieation, Mapak Negar, Lucknow and
is competent to flle an Affidavit on behalf of
Opposite Parties Nosl andr2¢

2 That the deponent has read the contents of
the appllcatlon for Interim Relief filed on 12.11,82

¢
he is well conversant w1th the faats of the case




3/  That the earlier application for Interim Relief
was rejected on 9,11,1982, when the Writ Petition was
admitted by a Division Bench of this Hon'ble. Court,

4, That the contents of paragraph 1 of the applica-

tion need no comment,

5. That the contents of paregreph 2 of the appli-

\fj | cation ere denied. It is stated that a copy of Memorandum
NQ;EEB-;Géé dated_49“10 1982 issued to the Petitloner
is annexed.as Annexure A-1, A perusal of Memo will
reyeal that Shri Eﬁep was directed to resume dgty
immediately as_he:had not sent any intimation or leave

| appiaeation from 8&7#1982 enwerds; The only application
which he had sent to this. office is dated 18&641982,

»a copy of which alongwith Medical Certlficate is also
encloseds The issue of Memo dated 29.10a1982 was felt
necessary as he had absented himself frorvduty without
any intimatlen te tbe effice and_remainlng absent from
duty by a Government Servent without disclosing his

A whereabouts_mis net becemingé;}fa_Railway Servant, It
meyhspecially'be pointed out that the order of the
Administration dated 2941041982 was issued before the

-admissionwof‘Writ Pet;tion and rejeetionvof the earlier
Stay application on 911.1982, As such, the Memo dated

'29ﬁ~0 1982 has not been 1ssued to the petitioner with

any malafide intentionﬁ

6|  That the contents of paragraph 3 of the apollca-
tion are denflec’:l,.X It is stated that the Petitioner has
been reverted due to hls un-satisfactory working during

the probationary period in temms of the conditions

J | ' ‘ : | ' o;o‘ “/vBol'n




orders of this Court, although he has no legal

19

-
regulating his appointment to the post of Design
Assistant 'A' in Wegon Directorate and not arbitrary

as alleged by the Petitioner. On reverelon he has

been posted in: the Motive Power Directorate as Tracer

in terms of Staff Poeting Order No.Slf of 1084

{Copy annexed 'B') and does not face any termination.

7£ ‘fhat in reply to the contents of paragraph 4

of the Application, 1t is geiterated that the

reversion of the Petitioner is not arbitrary, but

due to un~satisfactory workihg during the probationary -.

~periodq

84 That the contents of paragraph 5 of the appli-

cation as stated are not correct,

2. That 1n reply to the contents of parasraoh 6

-of the'application, 1t is stated that the Applicatlon

is liable to be regected, as the rever51on of the |

Petitioner is not arbitrary and is W1th1c the terms
and;condltions_stipulated in the appointment letter

of the Petitioners

104! That in compliance of the restraint order

dated 12,11, 1982 passed by thlS Hon'ble Court, the
Petitioner has been allowed with effect from 17.,11.1982
to woTk as ‘Design Assistant 'A' till the further

claim to work as such after hav11g been reverted from T
thls.post_during thevprobationary period on afcount

of unsatisfactorv worKi Further, the proposed

disciplinary action against the petitioner has also

been held 1n abeyerce £i11 further orders of this

Hon'ble Court.




‘4-

1.  That in view of the facts and circumstances
of the case, the v_petvitioner does not deserve any
interim relief and as such the restraint order

jated 12-11-1982 is liable to be vags

Deponent

Lucknow.'
Ul

| Dat edig -12-1982

ERIFICATION

I, the abovenamed. qepgnent do hereby verify
that the cont_ents of paragraphs 1 te 3 of_this -
Counter 'Affidavit ere true to my own knowledge and
those of paragxaphs to 11 are true to my own

\Knowledne demved from the office reoords. No part
of it is false and nothing material has been concealed, _

so help me God.

- Lycknow,! | | Heed
RN Deponent

Dated:23 -12-1982

I identify the depoiien‘t |
who has 31gned before me.!

é@“‘ Lo 5} 1
- Advocate  S- WM‘\M/)

Solem nly affjrmed before iné on Q - |2 @2__
at | [é ~\ _A/PU by Shri P.Q faw ] ¢
deponent who has identify by 5 5 maﬂxéz\Advocate,

High Court, Lucknows

I have satisfied myself by examining the

deponent that [Zh-e/understands the contents of the

h has been readout and explainea by me.
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1IN THE HOL’BLI} HIGH COURT OF J UDICATURE AT ALLAHABADv
LUCKROW BEITCH LUCKNOW

In I‘e :

Writ Petition No3965 of 1282

Sujinder Singh Eden - - - Petitioner

. Versus

-Union;of.India and others = - = Opposite parties

ANNEXURE,_NO, A- g‘,_

Registered Pogt A/D.
No,EPB-1645 | Dt £9,110,1982.

| ME\HOBANDW
“ Further to this office Posting Order No.“ﬂi“ |
of 1982 and hlS leave appllca’cion dated 18.\6.1198‘ from
1‘7 'Gel82 to 4.7 82 Shri Sugmder Singh L.den, Tracer
M.xP Directorate hasnot resumed his duties so far in
I’.%Dte.\ after the eXper of his leave nor has he
sent any 3_.ntima’c:1.on regardlng e tentlon of his leave.,
He is advised to report for duty immediately falling
which he wu.l be taken under D&A,R. Rules for his
unavthorised absence from dutys He is further advised

that in case he is sick he shmuld report to his

‘ author:t.sed medical attendant viz; D. M0 oy R;DSD,

Health Umt RDSO, Lucm ow for examinatlon.‘

| . 53/~ (K. K Soni)
\

Shri Suunder Singh Eden,
BEx, Tracer, M,P.Dke.

c/0 C-106/3, Manak NagarT,
Lucknow 226011

Copy to D. WT..{) "RDSO Health Unit, RDSO
Lucknow for infomatlon.x “

DAL sa/- (K K. Soni)
for Jt Dir.MePe Ia -
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spe01flcally denles the allegatlon levelled agalnot him and

»Further states that the allegatlon is totally false and baseless,
15, That in reDly to para 27 the allegation levelled against the

deponent is speciflcally denled and it is ﬁUrther stated that the

"

deponent was nelther an aDDOlnt*ng euthorlty nor have the authority
_ a% to termlnate any body. | V
e 16?" That the admlnlstratlve actlon taken by the deponent aqa;hst the
eetltloner uas only in the naormal discharge of his d&%fes and 1h
good Faithy,
~)l?, That the deponent bﬁg/hot the final authority to ferminate the

serV1css of the DEtlthﬂer durlng his probatlonary perlod

18, That 1t was in fact the Dlrector Stds(Uagon) who had actually

passed the impugned order which was duly communlcated to the
petltlenel by Shri K XK. Soni, Section Officer (Estt-I)

19, That the opposite party No,2 also was personally Satlsfled

| before taking'decisiOh to termingte the services of the

=,
;§E¢1tloner and, therefore, impleadment of the deponent is simply

. , %,
ADrJOIl)fcdb mls pinder of parties. X// M
' *

Delhi iigh Cout¥ N/
. : v\g\"\@}x& 0& ‘ DEPONENT

I, the above named deponent, do hereby verify that fhe,contents

1

of para 1l to 5 of this counter aFFiJavit are true to my'Oun knouledge &

(—'-
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'relevant of fice record, No part of thlS affidavit is false and noﬁff L

materlal has been conceall./’e/t’j.So%M?o& . { N/ .
¢ C “TI“EILDTHAT TEL Df PCI%—’F—L e

, shii K leSekead SN, DEPONENT ' _
ﬂﬂbgf\%‘% Brnewd s Aandeers. Deth

_‘eauesaxd Lm ur paulrs sey |
ogm quauodaq oy} Ajnuepf [ f

BELHI Tcentified by S\ \Mn,_? 13‘ DAz
N : Las. sclemnly afii:med beftfe me at
DATED: (91’7# N New Delbt on DK RZ. e coe e e " o
' = , ‘ that the ccr.tents cf the affidavit which Eene ‘WGQV
( "! [? : have been reid cver & explained to him
; ' are true & correct to his knowledge - 72« f) '

7 7\g)
’M“)}S\S" DHAR AM PAL SACHDEV

ath Commissioner N. Delhl.
Oach Com Advocate
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IN THE HDN‘BLE;HIGH‘COURT OF JUDICATURE AT ALLAHABAD
' LUCKNOW _BENCH, LUCKNOW

.M.Application No. 5Z2é3162f2i4>

}

EEdia TRV STV YOS |

-

Director General, R.D.S.0. & Others ... Applicents

Inre:
W,P,N0,3065_ _of 1982,

Sujendér Singh Eden cosee Petitioﬁer.
| | Versus
Director General R.D.S.é.Lucknow
And Otherg ' , eeeee Opposite Parties.,

\

APPLICATION FOR VACATION OF STAY ORDER
DATED ilig_,_ﬁig_;LQBZ,
The spplicants above named, respectfully submit >

as under : =

That 15 view of the facts and circumstances
stated in the accompanying Counter Affidavit on behalf
.of opposite party No. 3 as well as the counter affidavits
already filed in this Hon'ble Court on behalf of opposite
parties No. 1 & 2 on 24.12;1982, the interim stay order

. as passed on 12,11,1282 is liable to be vacated.

Therefore it is respectfully prayed that the interim
yi . . . .
Stay order dated 12.11.1982 may kindly be vacatead.

i , ( D.S.RANDHAWA )
- - Advocate,
Vo . ( Senior Standing Counsel
’ Central Government J
Counsel for the Applicants.

Lucknows

Dt: July Tgt, 1983. | | /

A



P W N N

PR Y P N S R

f ; b
G ‘b
5 v e AR AR A S AN A R N By
, i In the Hon‘ble quh Court of Judicature at Allahabad
B (Lucknou Bench, Lucknou) |
grit Petition No. 3955 of 1982 | |
- Sujinder Singh Eden _ % Petitioner
. j- - - o Versus
vi\ Director General, RDS0, LKO & others Reépondents

¢

COUNTER AFFIDAVIT GF THE OPPOSITE PARTY NOL3 -

1, K.L; SEHGAL son of SHRI H.N. SEHGAL, resident of Delhi,
S . k .
C-99 Anand Vihar, Delhi, do hereby sblemnly affirm and state

on oath as under

> e ® -

1, That the deponent was the Assistant Design. Engineer

RDSD, Lucknow and retired from the service w.e.f.

writ petition by the pstitioner and he is not'otheruisé

concerned at all in his personal capacity.

3, = That the counter affidavit on behalf of opposite party

NB.l and 2 has already been filed and the deponent'has

gong through the averments made therein and these
‘averments are found by me to be true,

That the,petitionar has,

petiti
- , | on, levelled certain c':lJ_lec,atlom'agal_¥ T
i . 08 e




9 That in reply to sara 16 of the writ petition, the deponent
spec1F1rally denies the allegatlon levelled agalnst him and ¢
fur ther states that there was absolutely no snemity of any sort,

6, That in reply to para 16 of the yrit petition, the deponent

. specifically eenieS‘the allegation levelled against him and
further states that the allegatlons is tOtally baseless.,

‘f/ 7 In vleu of the allegatlons made in bara 16 of the urlt
petition belng baseless, the allegation in para 17 hasg ng
meaning,

Q~L\8u That .in reply to para 18 of the urlt petltlon, the‘deponent

speéf%ically denies the allegatlon levelled against him and

~

fﬁither states that allegatlon is Fabrlcated and Daseless.

thgx in reDly to para 19 of ‘the Writ petltron, the deponent

R\ @ Delhr .0 Ccl)

A\
”-at in reply to para 20 ths deponent specifically denies
f#ﬂ . .the allegatlon levelled agalnst him -and further states that it
| is totally fabricated and felse.
ll.l_ That in_reply to page’él oF the Urit petitioh,(tﬁe deponent
| specifically denies the allegatlons & further states that it is
totally False and Fabrlcated | | |

12, That inrreply te;paré 22, deponent denies the allegation
N - . levelled againSt‘him;and Further/steteslthet the allegation is
ET'“33 totally false, basglags and aFterthOUth;

13. -That in reply to para.23_of‘the Writ petition{ the deponent
speclfically deﬁies the allegation .levelled aginst him andx
further states that the}allegation lS'False, bessless and
fabricatad, |

ld. ‘That in reply to pera 24 of the Urit petition, the deponent

/ | XL’/ Se g L veea3/p




T In the Hatble High Court of Judicature at mg,azv\r Ay
Luciqw Benchy Lucknows w
wrdt petition No. D065 of 1982, /
/B [0 FF —DD) foj
GeBe E®D oo Potitionsy.
wrais
Union of Indda and otle ra se Opposits paruea.

J . [~

. Iy BeBe E&n, aged about D yesrs, son of srd

| JeSe BNy resi®at of uartar noe 106/2y sector-c
}sangk Hagary Alambaghy lncknowy & mmby mmm.v
affim and state as un@ri= a' |

@« ww)ﬂ 1. hat the Msporent is himeelf ;o i tloner in Hr
~ gbow no%e 4 writ petition amd as mich e is fully
'- o o\ convereant with the facts of tis cagm 5 8 m;)b@d
4\\ to hereinatinr, | | .
2e That the contents of paras 1 & 2 n6ad no ™ply.
3¢ 26 That ths contents of para 80of the oountey
afﬁ&vit is aanztmd to the extent that tie pe titloner
RS apyolneedv as a Tracer m tis yotiw Power
rroctomts 0f the ReTube0s The 1@ st 0f the contratys
am danisde

ﬁ} " that the contents of para 4 of the counter
affimvit are rot denled,




et
\

o
]

. .
)

be That the ontents of para 6 of tlm‘wmwi'r
affimvit ae aditted ae far gs it rolatee o r
®tailng chaanel of promotione It is aled amit® 4
that the petitionsr was reverts d from &e post of
MeAedo t0 the post of Tracsre lowewry 1t is sub=
mitted that that the poat 0L Neiehe is 3 wlsction
| post to wilch the patitioner was gelooted af'ar

un@rping all the nscoseary formalities . B was

v promoted © that posts 19 could wll bs % minate d
but not rewrted and rediced in rahke RBduction in
rank bécaues of e reailtant punisiment cannot ?.am
plam unle ss provisions of article 31 of tie

i constitution of Indla are omplied withe Tie |

orbiérery action 1s clearly hit ly tie aforsald
Artlm and cannot b8 astained,

6o that 8 contents of para 6 of tiv ountar
afiidavit am ot reie vant to tio present wit
petition and thus am 4unled and b contants Of
pars 4 of tiw writ peticlon are @ -stxe sHd with

'_ -7 greater emphasel se

Te fat ¢e contens of paimm 7 of tle countmx
affidadt hawe alo Wt ouch relewncs o ke pre ont
writ petition and no atalls d reply is ee®ds

8e hat tie coatents of para & of the oounter-
affldavit are amitteds '

De hat tie contents of paga 9 of ©® cnun ey
affifavit are pot &nisd and €0 is the ca® of
pam 10 of i counter-afflsavite |

.



~ -

-3‘

10¢ That &8 contents 6f pa:ia il of the counter
affldavit aro not den® de IRW WY, 1t 1a 1o epe abUlly
submitn g that tis petitionsr had no correct figire
of tis applicants with hime It is also mbmltbadv'
tmt the Mr of applicants ® not matter much t
the o taen up in tie aforesald writ pe tition,

1l That tin contents of para m‘uf e counter
affiMmvit are ot Bniode |

12, that tle con!zan_‘t's of para 13 of tim eoun@r
affiMvit are mt denisd, Pvewyy 1t is submitta d
that ﬁ; @rvioes of the petitoner cduldnot be
taminats 4 with stigmae

i3 | hat ¢i8 contents 0f ara 14 of ti® counter
affidavit are m¢ Aanis de

1A, that @ rdng the /mnbmts of para 16 of
ti» cunter affisavit, it iz mot denisd that some
king of rou tine tmining o tie n8vw entrants in a
tochnical Job 1s e smntiale hother 1t 18 Re™Eele
or any other tveinical dpartmont ut 4t iz denled

that fommal e ote o>ulA bd 1814 anA te inambents

omuld be taminatedon ¥Yw basls of te ealt

o)

186 that the contenis of para 16 of Uw countar

affidavit are not oaly donied ut a strong db.‘;eetim

is taien to tip fact that the &ponaat las depomd
on tis @estion of maliee and rewn@full action and
a charge pertaining o tUne two hasg been lewlled




< « 4~

Amingt Srd KeLe 9ohgal, mgondnt no, 5 Here 1g

™ que stion of anything maAardng uslie ana prajudicisl
action of cri sengal be Lng in mergog Re™eSele

It is xeally surprising how eoulqg ts doporent ﬁspom

on bahalf of syl K.lL. sehgal, xe gpondan: Noe 3¢ It ip
mpectfully mbmitted that this Ay s1tiog of e
daponent 1s fal® ang amounts to an éttﬁﬁpt < misle
the ntble ot deilbemately, T owntents ne pa,x*a
16 to 2L of the mumx writ petition ar ~omphaslend with
_@eater euplasis,

and 18 and 19
18e  That tis contonts gx of pam 17/0f tis

@untar affimvit are not aditteq to thic extsnt that
all the sppointees in a1l tis nlrectorates vere ziwn
training and tests . T ®ecalled tmining ggainst tv
cond&uons of gpointent sty was': arbl tra rily
intxodxm only n tie nireotomte in which the
potutomr was$ gppointede T8 Agpoent in para 16 of
_ the counter affiAavit has hin@if epoesd that only
j | some King of fomal tmining for tectnical knd wehow
isnee®d to tie noy entrants for a © cinloal jobe 1w
has ot taled of any test or fomal trainl g in that
Patie IDWWry it is amitte a that tin potitioner
wms given g sigmal about his temination ana tis
hﬂnﬂms of the mﬁnneho on 2.1.1082, The t» gt
and the marks dstailed lnpam W oncoc-
tion and Mltbermts 148 on tie part of tie Maponent,
It 18 a ot that on mrtaln Mbes eoxé Lnfomal
quastions wre glwa to tie meatin Apsistants in &his
partiqilar anetomm, the @sporent 1o free m ¢all
m\?tmm as Bsts ut it ic danded that By wre actaully
W teste.  In any fomal test it is es®:itial 0 intlnate
A‘”’ ‘bf\> ﬁw merks of the tBst to the ondlaa® mnemed o




that he may koow his gohiswmsntes It 1s mibmitted
that tls @ncocted marke as Gtalled in para 19 of |
the Ceae W10 nOver ommunicated to the petitaom»r Z
ang as such if theye 1s any, it h@s m wligity and sex
maninge T oarge of using unnir B ans on 3-4-‘82
1s also wrong ¢ mallclous and &alibemm attempt
mallon ¢he petiﬁmr. If thore ﬁm any attempt of
v | usiné unfalr means Ion the part of the mtiqu re
| should hawe bion chargs 4-sheated then and theree he
dapomnt i3 etrongly dhauenmd o sho: evn an 1o8a of
_ proéf fto this efdcts As accorifing to the teorxy
N of ariminology eIy orine howmxér intellimntly
MOx S ¢ 19aws os® trmes behing ite 5o has
&ne this agtion of tis o gpondant "no. 3s According to
the &ponent's own actlon the tmagic dmma of tBst
| was fiyet stagd on 7-1-1982 md #e peﬂtiomz? vas
|| dwn s mtice of Ms work 1 ing unmtisfactory on
2.1-1088 i¢8.y £l days Dafore the start of te
\dmmy It appears that this rehearsal was essmntlal
before tis actual enactent of ths 4&rumae 0OnO has
only ® 10ad in betwen tis linos w kaow the mmuom
of the regondants in Mving amti& ondenning
the petitioney fiw &ys before th ‘.’ﬂ.rst m=-called
st The dharge of using unfair mhs is a stima
on tis gharactsr of the pe titlonar. .

17 that U8 cntents of mm 0 of the counter
affidavit are not denie d |

18¢ that t!® ontents of pam 2) of the counter
afnamt are mt denisds Howver, it is sumisted

M that the mxvicss of tho po i tionex werxe ot Mminatsd




="

etalles in pam 5

buf the petitimar wys acmally row
in ranlf aceoraing

VItad ans myacas
to the @ponentrs Owh amission

of tie cwunter aifidavit,

12 That the contents of para 22 of g counter

affisavit are Wt amittga, A v\mit has extraorain 4y

mexits gncis ligble bn all ovca with costs

AZ31t100a] plegs,

Do The Mprnant résmctfully b'egs t0 summarisa

the e join gy affidavit as vnaep s =

1) Ta post of Se4ede on wrich the petl $iong
Was Worikdag was 5 Selaction post a1t not

a promotinn post,

11) ' The peti timaer Vias gppolntad $0 that
post o1 the bLagsis of COIz‘Lpetiti\ﬁ test,
scrutlny of records, Interviaw ans oghgp
Tomalitigs. He was n0% pronota” £0 that
post fmu the post nr traém«’. Rewrilon or
the petitisner o the posh of ttracer»i';wo
grades below results 1n resucton of ‘his
reni which 1s a puni sument and thus the
petitioner is entities ip prosaciisn of &
Article 311 Oz the Cnhstitution of InAja,
The ®position of the Asponant of the cowarer
af:f‘iﬁavit ot beahalf nf respondant no, 3 is
vamng, me,g:al arr’ liable ¢ be throwa out
by the Hon'hle Court.



111y

1w

w1

viy.

vii)

The petitioner was 28 wr communicated any
result of a so-calles tast an® 1t was oily
becais that thers was no formmal test, it ic

alla deliberate afte r- thought.

That the petltlioner has not been
communicate 4 any advwerse remark eltmer
regarding his work or conduct reportigg
y8 ar endlng on 31-3-1983 an® this clearly

shows that his wrk ani conduct wers founa

to ba 2004,

rthat the petitioter has alsy bean glven
one increment with effect from 1-6-1983 in
the 809;13 Of LeAede asS a pmbatiunér and
his probation "period has not bean @ xtense~.
This is again a proof that his wozk as a

probatl oner has ean founA to be gooR.

.That the :’.e;te of Increment of the
petitioner should havs been £1-1%-82
which protably has been shifte? becauss Of
the fact that the question of intervening
period of about 5] months for which the

.peti.t!.an@z? has Sutmitted medlcal certificate,

has not bean Aacided so far by the
authorities.

that the pstitiones put in about ona year
an? 8 months as & probationer in the scals

0f De Aefoe

o A/”Ludmovv, aaben ;

—

45)7 ~7-1983,

L®onant,
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#
Verificatl on.
I, the gbow named deponent, 3o hereby verify

that the contents of parss

of this affidavit are true to my own knoviledge and

the contants of paras

are belliaved by me to oo frue on the basls of legal
Y a'vice, that no part of i is falss ann no thing

matexial has been couceale?, S0 halp ma GOAs

Lucknow, datea :
> -7-1283¢ ’ Lapoagat .
I 13atify the ®ponent who has

signeq befom‘me.

A Amcatba.
- 80 lemnly affime~ b:fore me on \
at aem/pem by Sri S.s. Eien, the daponan &,
win 1s 16@ntifiea by sri
AV dAte, High court, Lucknow.
| ¥ havae 'sati sfig~ my self by examiniag the
deponent that he understands the coatents of
this affidavit which have been read over an-
explalned to him by mee |

v
(o)




IN THE CENIRAL ADMINISTRAT IVE TRIBUNAL ALLD .BENCH
ALLAHABAD CIRCUI BENCH AT LUCKNOW,

T,A.No. 1077 of 1987 (T) Writ Petition 3965 of 1982
( H/C,ILKO )

f Ssurjencer &ingh Edin _ coee Petitioner
Versus

The Union of India & Ors. ’ weoe Respondents.

WRITTEN ARGUMENTS

In the year 1979 tﬁe petitioner started as a
Tracer. Subsequently in the year 1981 he was seiected
and appointed as DesignvAssistant 2% grafe in the
existing pay scale Rs.550/~ - 750 of the Wagon Directo-

rate of the Research Designs and Standard Organisation

)sy%/ : Manak Nagar, Lucknow on 23.,12.81, Prior to this selection

g/'al ‘ ‘\//gke petitioner started his service career as a tracer
\ \Qgtgy and in the subsequent year he stood confirmed in that
' cadre . | '
PROMOT IONAL LADLER

Tracer, Draughts an¢, Senior Dreughtsman and D,A.A. and
thus the post of D.A.A. is two steps up from the post

of tracer which the petitioner occupied.

The trend 6f the RBppointing authority in cdealing
with the services of thé petitioner stood overﬁinded
éné seriously objectionable in as much as the protectional
measures should have been applied which could not, net
Ee done by uhmindful application of administrati&e
exigencies,

The petitioner was put on probation for a period
rCéL |$Zt%47é§;él&ﬂ
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of one year. This was a selection post anc¢ on

the basis of some test he was appointed in the

grade of Rs,550-750-(R.S.)s It is most amazing

that on 02-01-1982 curing the prdbation period and

* such a short time he was found to be not discharging

his duties satisfactorily without any occasion of
calling for his explanation or inflicting any
warning or reprimanding whatsoever, Indeed it is
surprising how the calibre of the petitibner who
qualified in the test stocd ééjudgeé with the

hélp instrument by the appointing Authority.

The Division Bench of the Hon'ble High Court

Lucknow on 9,11.32 admitted the petition but

however it rejected the application for Interim

relief , The learneé Appointing Authority had been |
probébly:waiting to see the fate of the stay
application and immediafely'serveé on the petitioner

a letter dated 29,10,1982transpirec from the afficavit

dated 9,11,1982 that soon after the orders had been
passed by this_céurt prompt action by the Ap@ointing
Authority had been taken. Viewing the entire facts &
figures including the behaviour of the employer the
Lordéhip 6f Hon'blé Mr, Justice DaN?Jha deemed_it
jusﬁh and proper to restrain the respondents f rom

interfering with the employment of the petitioner

|
I

until they file CGounter Afficdacit serving copy
thereof outside the court on the petitioner or his
learned counsel who may, if he so chooses to file

s rejoinder affidacit within a week thereafter

and it is thereafter that this application shall be
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- posted in two other wings of the same organisation.

Paragfaphs 14 to 23 of the W,P, exterds the
descriptions of enmity between petitionerfs
father and Sri K.L.séhgal which grew re&engeful
attitude reéulting into unbecoming scene of
displeasure to the petitioner Annexure No VI-to
the W.Pes is a termination order dated 5/5/1982
being wrong and malicious had to be protested'
SO as to secure a judiéial'verdict u/A226 Constitu-
tion of India by application of extra-ordinary
jurisdiction Breach and infringement of condition
precedents of the appointment-order for arranging
a training is exercise of arbitrary and Giscrimina-
tory powers drastically and not otherwise, defeating
the norms of principlas of "equity and equality
as referred to above. Demeritéd terminafion from
service without compliance of Art.311(2) of the

constitution such termination order is vitiated

.in law and not sustainable in the eyes of law.

Removal is unjust irrational malafide and full of
perversy the grduné of unsuitability which the
respondents take is not based on service records

on bhe face when at least none of the adverse

annual remarks has so far been communicated to

the petitioner in the preceding andé correspondiﬁg year

of his selection.

Counter Affidavit of 0.P, No. 1 & 2 is
dated 23.12.82 while the Counter Affidayit'of

O.Ps No. 3 is dated ( without date ) which stood
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relief whichever pe Geemed Just prOﬁer and

justlce in law.

7

necessary in the interest of

. §_U§_SEQUENF Y s

e e e
In the supsequent events the s taff posting
order NO 130 of 1992 as 8 result of departmental

selectiori'f.or the posts of Chief Design assistant

gcale is 2000 =3200 - p.Me inD C & W EIRECTORATE

held on 9/10-12-91 4ith the empanelwent of Sy/shri

Ajit Kuomalr Gupta anc sri p,KeCuubd as empanelled

ané next empanelled candidates has peen issued

ignoring the petitioner who was duly selected SDA

for C&W Design Dte . whose name is alreacy existing

at serial No .11 of the staff notice dated

24 ,11.1986 and serlal No .5 of sStaff Notice dated

9-10-87. The staff Notife dated 20,6488 indicates
that only 5 candidates excluding the petitioner

have been placed on the Panel for the post of sen!
design Assistant scale RS ,2000/=~3200/~ Pefa( RPY

/

The staff notice dated 442488 goss to show that]

namé of the petitioner is at serial Number 5 i
eligible candidate for the post of Senior }Zesio/ '
assistant scale Rs.2000 - 3200 - P.M. from.s ]
Rs.1600/- Rs.2660-(RPS)e No Unwillingness inf
had been made over to the S.0. (Rectt). Af}
before no candidates was given amy trainiy

1w

the pProbation Period pbecause there is no/

(1) Termimtion - reason is only train

2 4 () 2 '
(2) Diviced in three Lirectorates Ou;

I
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put up for further orders 1nvthe meantimevthe
respondents shall be governed by the rsstraint

order passed by tﬁiS'coﬁré not to mucdle with the
services.of'the petitioner eifher by compelling him
to join on the two-grade-lower post or deal with him
under the di$ci§linary rules.

Sde D.NeJha
12.11-1982,

The organisation comprises three sections
(i) the motive power section (ii) the Carriage and
wWagon section and the ;(iii) Research and Lesign
Section respectively, therefore, the transfer from
one section to other according to the administrative

need is not only possible but permissible also.,

The employment Notice no, Rectt ./advt,Tech/80-1

(Ann .No .I to the W,P,) stood complied with by the

‘petiticner well upto cate, the~call letter (&nn.No .II-

to the W,P) written test and interview toock place on
16.8.81 and 18,8,8l respectively of the successful
candidates .Out of 1000 candidates only 21 candidates
were shown as selected in order of merits strictly

( ann .No .III- to the W.P) .’

According to aAnn.No .JIV- to theAW.P, tﬁe

petitioner's appointment as D.A.A.Wagon, as a

successful candidate of the competitive test was offered

It is worthwhile to mention here that the

training was not a condition precedent in the

appointment order which was started to be given more

. so such training was not started for the candidates

g f -
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relief whichever be deemed juét proper and

necessary in the interest of justice in law.

’

. SUBSEQUENTLY .

- In the subsequent events the s taff Posting

Orcder No .130 of 1992 as a result of departmentél

selection for the posts of Chief Design Assistant

scale is 2000 =3200 ~ p.m, in C & W DIRECTORATE
held on 9/10-12-91 Qith the empanelment of sS/shri
&jit Kumar Gupta anc sri P.,K.,Cuuba as empanclled
an¢ next empanelled candidates has been issued

ignoring the petitioner who was duly selected sDa

for C&HW Design Dte . whose name is already existing
at serial Né.ll of the staff notice dated

24,11.1986 and serial No.S of Staff Notice dateg
9-10-87. The Staff Notife dated 22.6.88 indicates
that only 5 candidates excludihg the petitioner
have been placecd on the Panel for the post of senior
design Assistant scale'Rs.zooo/--SZOO/- PeMe ( RPS),
The staff notice dated 4,2,88 goes to show that the
name of the petitioner is at serial Number § is
eligible candidate for the post of Senior Lesign

Assistant gscale Rs .2000 - 3200 -~ P.M, from scale

Rs,1600/~ Rs.2660~(RPS). No Unwillingness in writing

had been made over to the 8.0+ (Rectt), after and

before no candidates was given dmy training during

the Probation Period because there is not a mention,

(1) Terminstion - reason is only training.

(2) Diviceg in three_tirectorétes. Out of 21 the

|
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- posted in two other wings of the same organisation,

Paragraphs 14 to 23 of the W,P, exterds the

D descriptions of enmlty between oetltloner s

| father and sri K.L,Sﬁhgal which grew revengeful

2 attitude reSulting ignto unbecoming scene of
displeasure to the petitioner - Annexure No VI-to

ﬁ | the W.P. is a termination orcer dated 5/5/1982

1 being wrong and malicious had to be protested

SO as to secure a judirial‘verdict u/AZZ6 Constitu-
tion of India by application of extra-ordinary
jurisdiction Breach and 1nfrlngement of condition
preceeents of the appolntm@nt order for arranging
a training is exercise of arbitrary and discrimina-
tory powers drastically and not otherwise, defeating
the norms of principles of ‘equity and vequality

as referred to above. Dsmeritéd termination from
service without compliance of Art.311(2) of the
constitution such t;rmihation orcer is vitiated

in law and'not“sustainéble in the eyes of law.
Removal is unjust irrational malafide and full of
perversy the grduné of unsuitability which the
respondents take is not based on service records

on hhe face when at least none of the adverse
annual remarks has so far been communicated to

the petitioner in the preceding angé corresponding years

of his selection.

Counter Affidavit of 0.,P. No. 1 & 2 is
cated 23,12.82 while the Counter afficavit of

O.Pe No., 3 is dated ( without date ) which stood

/ g@/ao&/g‘%%




by Rejoinder Affidavit dateqd July 1983, -

The selection and suitability test have been

procedurised : =

" The persons who were found suitable on
earlier occasion but excluded from the peml should
not be called to appear for t he near selection/
suitability test etc. detaiied guvide line for the
purpose of empanelment, promotion fixation of péy
etc. have also been prescribed, Misuse of official
position may adversely affect the future fate of
promotion etc, |

NUCLEUS

Plural remedies applied for.

(i) To quash and set-asicde the impugned termination
order contained in Annexure No VI to the Writ

petition once for ever,

(1i) Opposite parties may be commanded to allow the
petitioner to continue him on the spost for which
he was selected after test of suitability ang
appointed on probation for a period ofonevear after
completion successfully of the probation period he may
be declared permanent on that post..

Issue the promotion érders for the next grade
2000 = 3200 in C & W Directorate for which the
petitioner has already béen 'qualified in;test
9410487 but not placed on the panel by giving him

proforma promotion and arrears of pay.

(iii) Award the costs of the petition and any other

&
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7 candidates appointed in Wagon Directorate ,14
in other Directorates, 14 candidates wers not in

training, why 2

Therefore all the benefits so accrued tb'the

petitioner should also be allowed to be commenced

without fail for the fulfilment of rights of

'equalisation under Article 14 and 16 of the

Constitution of India.

Luck now :
Dated: 2881992

COUNSEL FOR THE PETITIONER,





